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THB DEPUTY CHAIRMAN: The Minister 
has been pleased to furnish to the House 
whatever information he felt he could and I do 
not think any further supplementary is 
necessary. Therefore we shall go to the 
Motion of Thanks. Mr. Mani. 

SHRI BHUPESH GUPTA; I assure you, 
Madam Deputy Chairman, I would not ask 
any question on the investigation. 

(Interruptions) 

THE DEPUTY CHAIRMAN: Any^ thing 
else il unnecessary. I have already called Mr. 
Mani. 

.MOTION    OF    THANKS    ON    THE 
ADDRESS  BY   THE   VICE-PRESIDENT 
DISCHARGING THE FUNC-TOINS  OF   

THE   PRESIDENT— continued. 

SHM A.      D.      MANI:        (Madhya 
Pradesh):   Madam Deputy Chairman, when the 
House adjourned the debate on  the   Vice-
President's   Address   on Thursday  last,  I  
started     making  a reference to the 
Government's failure to  carry  out the terms  of 
the  firm resolve  of Parliament  of    November 
1962 regarding the vacation of Chinese 
aggression.   Before going further into the 
matter, I should like to deal first •with  the  
extraordinary  developments that have taken 
place as a result of the efforts of some members 
of the Security Council to reach a consensus   on 
the question  of Kashmir.  Madam,    I shou.d 
like to say here that the debate in the Security 
Council has      shown that in spite of the     very     
diligent foreign policy which we have followed 
with sincerity we have not found many 
supporters for India in the world on Important 
issues.    This ls  a      matter which should 
engage the serious consideration  of the     
Government     and •they  should  find  out  what  
is wrong 

with  the  essentials  of  our     foreign policy. 

Further, a reference was made—and I was 
surprised to see that reference made by the 
delegate of Czechoslovakia  which  has  been a  
country very friendly to India—in     the     
Security Council about the restoration of com-
munal harmony in India and Pakistan. This 
more or less seems to have found support  
among  other  delegates      of the   Security   
Council.     We   expected that the delegate of    
Czechoslovakia, of all States, would have 
understood the position of India better and not 
made a statement     which     seems to suggest  
that  minorities  in  India  are not   getting   a   
square   deal.   I   think, Madam, that in view of 
the fact that the communal  situation  in  India  
has been referred to in the speeches     of some 
members of the Security Council,  the 
Government of  India  should suggest to those 
members, who raised this  point,  that  they      
should      send observers both to India and 
Pakistan and find out for themselves who deals 
with minorities better.    We have got a very 
clean record here with all the statutory 
protection that we have given the minorities to 
give them equal op-portuilities for 
advancement in life. I am sure when such an 
offer is made, Pakistan will not accept it 
because it is Pakistan that has not treated     its 
minorities  squarely  and in the manner we have 
done. 

Madam, references have been made in this 
debate to the speech of Sir Patrick Dean. It is 
unfortunate that the Conservative Party of the 
U.K. has always taken a very unsympathetic 
view regarding India's stand on Kashmir but 
what is surprising is that in the House of 
Commons there has been no reference by the 
spokesmen of the British Labour Party to the 
speech of Sir Patrick Dean. It seems to me that 
even the British Labour Party is standing 
behind the Conservative party on the question 
of plebiscite. If this is to be the pattern of 
British views on the subject,    I am 
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only strengthen the forces in India that want a 
severance of the Commonwealth connection. 

Madarn, now that Kashmir has figured so 
largely in the debates of the Security Council, 
1 think it is the duty of the Government of 
India to assist those forces in Kashmir which 
want a broadbased Government ind not a 
Government consisting of cnly one clique. It 
is unfortunate that the administration of 
Bakshi Ghulam Mohammad has brought 
about a wave of controversy in Kashmir and 
somehow Kashmir seems to occupy a very 
special place not only in relation to its 
constitutional status but also in respect of 
corruption. Madarn, many allegations have 
been made against Bakshi Ghulam 
Mohammad, including those made by the hon. 
Member from Kashmir, Mr. Tariq. I do not 
vant to deal with those allegations here but I 
must say here that Bakshi Ghulam 
Mohammad has not sa d a word in reply to 
those allegations. At least in the case of Sardar 
Pratap Singh Kairon when allegations were 
made he came forward' and said that he would 
have the matter enquired into by a Supreme 
Court Judge. In view of the fact that 
allegations have been made against his 
integrity and in view of the fact that 
allegations have been made that Ke has 
misused the administrative powers for 
proposal aggrandisement, it is the duty of 
Bakshi Ghulam Mohammad io ^ffer to the 
Prime Minister that he will subject himself to 
an enquiry by a Supreme Court Judge in the 
same way in which Sardar Pratap Singh 
Kairon has done in regard to the Opposition's 
allegations in the Punjab. 

I would like to say further th it in regard to 
Kashmir I am not in favour of the 
enforcement of the President's Rule as has 
been suggested by gome persons. I think in 
view of the stand that we have taken on the 
Kashmir dispute in the Security Council, 
namely that there can be no question of a 
plebiscite, it is the duty of the legislature of 
Kasmir to pass a Reso- 

lution accepting full integration with India. 
The responsibility is now with the leaders of 
the National Conference to come forward and 
say that Kashmir will be fully integrated with 
India and I do hope that such an action would 
be taken because there is no room now—now 
that Kashmir is a part of India—for any 
special status to be given to any part of the 
country. 

Madam, I would like to go on and deal with 
the amendment which I have tabled about 
corruption and when the amendment comes 
up for discussion I shall state my views again. 
But I must say here that the Government of 
India cannot expect the Government servants 
to accept higher standards of moral rectitude 
when at the ministerial level the same 
standards of investigation are not applied. 
There has been a case in Kerala where a 
Minister was involved in a traffic accident and 
where he drove away the car without picking 
up the injured persons. Now, in the U.K. some 
months ago there was a Minister who gave his 
motor car to a youth who drove it without a 
licence and that youth was involved in an 
accident The result was that the Minister ten-
dered his resignation. 

AN HON. MEMBER: That was in England. 

SHRI A. D. MANI: In India it depends upon 
the individual pull the Minister has with the 
Powers that be in Delhi that decide the course 
of investigation of the case. Madam, I would 
like to say that the time has come now—in 
view of the fact that public sector is 
expanding and that more and more controls 
are being imposed on the economy—for the 
Government to bring forward a Bill to set up 
tribunals consisting of two Judges of the 
Supreme Court to try cases of political 
corruption and to investigate into allegations 
against those in  power. 

Madam, I would like to go on to the 
question of China and that is a point 
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[Shri A. D. Mani.] 
that I raised in a very brief way when 
the House adjourned on Thursday last. 
The Government of India have stated 
in reply to the disclosure made by Mr. 
Minoo Masani that there has been 
no such undertaking given to Mrs. 
Bandaranaike that the Indian troops 
will not march up to the MacMahon 
Line.    Madam,   unfortunately the 
impression is very widespread all over the 
world that such an undertaking has been given 
and I may quote here one of the messages that 
Premier Chou En-lai sent to Mrs. Bandara-
naike, dated 19th January, 1963. 

SHRI N. M. ANWAR (Madras): What  is  
the  authority? 

SHRI A. D. MANI: It is a published letter of 
Mr. Chou En-lai wherein a statement is made 
that it was China's understanding—please 
remember this, China's understanding—that in 
the eastern sector India vtfill continue to 
refrain from sending her troops to reenter the 
areas south of the actual line of control as on 
November 7, 1959, vacated by the Chinese 
frontier guards and wiH send there only 
civilian per-' carrying arms for self-defence as 
India has done up till now. Copies of this have 
appeared in Delhi. This statement of Premier 
Chou En-lai has  not been  contradicted  so 
far. 

SHRI ARJUN ARORA (Uttar Pradesh) : 
The Prime Minister has said that there is no 
such understanding given and he has said that 
our military advisers have the fullest liberty to 
decide the issue on merits. He has said it in 
this very House. 

SHRI A. D MANI: Now, I do agree that 
somebody conveying some impression to 
Premier Chou En-lai does not bind the 
Government. It is hearsay evidence. But in 
view of the fact that statements have appeared   
.    . 

SHRI ARJUN ARORA: What the Prime 
Minister said in this House and 

elsewhere  should  be   acceptable      to the 
learned Member. 

SHRI A. B. VAJPAYEE (Uttar Pradesh) : 
After the publication of the letter written by 
Mrs. Bandaranaike, a further clarification is 
needed. 

SHRI A. D. MANI: I am saying after the 
statement has been made. I would like to ask 
why the Government has not asked Mrs. 
Bandaranaike to come forward and dissociate 
herself from a wrong impression conveyed to 
the Chinese Government. We have got a right 
to ask a person, who comes and talks to us and 
conveys a different impression to somebody, 
to come forward and say: "That is not what I 
said." No such move has been made, by the 
Government of India to ask Mrs. Bandaranaike 
to come forward and publicly dissociate 
herself from the terms of her letter to Premier 
Chou En-lai. As long as that is not done, the 
suspicion will be widespread. We may believe 
the Prime Minister. We do. When he says that 
he has given no such assurance, we believe 
that. As long as that is not done, the suspicion 
wiH be widespread in the international field 
that such an assurance and undertaking has 
been given. Now, I would like the spokesman 
of the Government, when he replies to the 
debate, to say clearly and emphatically that 
this impression has not been given to Mrs. 
Bandaranaike, that Mrs. Bandaranaike made a 
false statement and that the Government of 
India would ask Mrs. Bandaranaike to come 
forward and dissociate herself from the views 
attributed to the Prime Minister of our Gov-
ernment. This is neeessary for our national 
self-respect, because somehow the feeling has 
gone abroad that some secret deals have been 
entered into with the Chinese Government, 
through the intermediary of the Ceylon Prime 
Minister. They may be holding a false 
impression, but this impression has got to be 
dispelled. 
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Now,   I understand that Genera] Ne Win, 
when he came to India,     made suggestions   
to   our   Government that the Colombo 
proposals should be reopened and that the 
Government     ot India should not take their 
stand only on the Colombo proposals but    
seek new avenues for a settlement of the 
dispute.    I  understand     further—you may 
ask what is the source of ir.formation.   I     am 
a     journalist and   I know    how.    things    
go on.    I    get information from various 
quarters.    I understand that Sari Mountbatten 
al«o during   his   visit  to  India   and  later 
during his visit to Burma wanted this matter to 
be reopened. I should   like to ask the 
Government whether it is their policy to allow 
the reoper this issue.   If it is going to be reo ed 
as a result   of   the    conversalions with 
General Ne Win and Earl Mount-batten,  it  is 
only proper that        the Government  of  India  
should       :ome forward     with     a     
resolution     asking    for     approval    for   
resumption of talks with China.   This cannot 
be done in a hole-and-corner fashion We 
cannot  yield to  the  importunities  of friends 
who want us to  reopen    this issue with   
China.   We must take our stand on the 
Resolution that has been adopted by this House 
as wel] a; the other House that we will not rest 
content until we rid our territory of the 
aggressor. 

SHRI ARJUN ARORA: May I remind the 
hon. Member that immediately after the visit 
of General Ne win, . Mr. Dinesh Singh, 
Deputy Minister of External Affairs, restated 
Ihe Government of Ird;a's stand that 
resumption 0f negotiations is possible only on 
tbe basis of acceptance of the Colombo 
proposals? The Colombo proposals are the 
basis. 

SHRI A. D. MANI: No. I would like this 
statement to come—with great respect to Mr. 
Dinesh Singh—from somebody higher up in 
the Go ment. We would like the person who 
"or the Prime Minister to gay it. 

SHUT A. B. VAJPAYEE;  There ar« 
three. 

SHRI A. D. MANI; I can show you many 
statements which are wrong, which have been 
made by Deputy Ministers, on the face of it. 
You yourself know that some of the answers 
to questions are not necessarily correct. I 
would like the Prime Minister    .    .   . 

Sma ARJUN ARORA: They are all .very 
correct. 

SHRI M. N. GOVINDAN NAIK (Kerala); It 
is a reflection on the Deputy Minister. 

SHRI A. D. MANI; I would like, the Prime 
Minister or any person who officiates for him 
in this House or otherwise to come forward 
and say that this matter will certainly be    .    
.    . 

SHRI A. B. VAJPAYEE: Reiteration of 
their stand. 

SHRI A. D. MANI: . . . brought forward 
before Parliament and the consent of 
Parliament will be taken before negotiations. I 
feel so strongly about this matter that I felt 
that I should raise this point in this debate that 
the public at large seems to feel that somehow 
we have weakened our resolve to rid the 
Indian soil of this aggressor and that we want 
to enter into some deal which will be univer-
sally fashionable and which may be 
acceptable to some of the so-called 
intermediaries. 

I do not want to say anything more except 
that these are issues on which we do expect a 
statement from the Government. 
Unfortunately, whenever the Government 
replies to debates of this character, some 
points are picked up and highlighted. 

SHRI ARJUN ARORA: Only worthwhile 
points are picked up. 

SHRI A. D. MANI: It ig not worth while for 
you to pick up a point which is very    
embarrassing    to  you.   You 
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[Shri A D. Mani.] know very well that 
these secret deals tre being entered into and 
you do not want to deny them publicly. We do 
hope that the Government will come forward 
and make a clear statement that will rid the 
atmosphere of so much of suspicion that has 
been spread by reports that some such secret 
negotiations are giing on. 

SHRI G. S. PATHAK (Uttar Pradesh): 
Madam, I support the Motion of Thanks to the 
Vice-President. The Vice-President has spoken 
of our relations with Pakistan. This is a matter 
which vitally concerns us and is as important 
as the invasion of China. Since Pakistan 
invaded our territory in 1947, during the last 
sixteen years, there have been aggressive 
designs on tne part of Pakistan. There has been 
a constant threat offered to us. Pakistan has 
joined China in her nefarious designs against 
our territory. Now, who is responsible for all 
these things. Everyone who reads the British 
statute the Government o'f India Act and the 
Instrument of Accession, knows, that the 
accession was in law final and irrevocable. It 
was as good and valid an accession as any 
accession of any other State in India. Anyone 
who reads the British statute and the 
Instrument of Accession will come to the 
conclusion that the legal result of this 
accession was that the territory of Jammu and 
Kashmir State became a territory of the Union 
of India and the union became indissoluble. 
Everyone now knows and there cannot be any 
dispute about the fact that Pakistan invaded the 
territory of Jammu and Kashmir 'State, ndeed. 
Pakistan itself admitted later that her armies 
were on the territory of Jammu and Kashmir. 
Then while nations are talking of peace in the 
world—they speak repeatedly everyday of the 
United Nations Charter which bans the use of 
force and threat of the use of force,—how is it 
that we find this aggression, this use of force, 
these threats of the use of force tolerated and 
condoned? The only problem which emerges 
from this situation is that   Pakistan should   be   
prevented 

from further aggression and should be 
compelled by public pressure to vacate the 
territory which it has illegally occupied. 

Now, Madam, reference is made to the 
United Nations resolutions, forgetting that with 
the exception of the Cease-fire Agreement the 
rest was all conditional, forgetting that our 
Prime Minister while accepting the resolutions 
definitely stated that unless, or if—to be more 
correct— Pakistan does not implement these 
resolutions, they will not be binding upon the 
Government of India. And when these 
conditions which Pakistan had perforce to 
fulfil were not fulfilled by Pakistan, how is it 
that anyone is entitled to say that the 
resolutions still subsist? Madam, Pakistan has 
violated these resolutions everyday. Everyday 
that it keeps its armies on the territory of 
Jammu and Kashmir State, in the so-called 
Azad Kashmir territory, is a violation of these 
resolutions. The preaching of hatred against 
India, the creation of an atmosphere which is 
unfavourable to any negotiations, all these are 
violations of the United Nations resolutions. It 
is said in the Security Council that there is the 
principle of self-determination. This ia 
forgetting again that there cannot be any 
question of self-determination in a territory 
which is governed by the people residing in 
that territory through a democratic government 
It is a misnomer to call this self-determination. 
It is forgotten that self-determination only 
comes in where there is a foreign rule over the 
territory belonging to other people. The whole 
American history is forgotten. Taxes, wanted 
to separate. It was held that there was an indis-
soluble union after a State came into the 
Federal Union, and no one can ■eparate. How 
is it then that people talk of self-determination 
when they could not talk of self-determination 
In a territory which may be part of the United 
Kingdom, which may be part of the United 
States of America or which may be any other    
part of 
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India? The question, therefore, is, how is it 
that the United Kingdom is adopting a partisan 
attitude ai this matter? I am not generalising. 
The United Kingdom has got noble acts in its 
history, but such a partisan attitude which 
abandons all regard for truth, which forsakes 
fairness, revives naturally old memories. Did 
not the United Kingdom rule u; on the 
principle of divide and rule? All those things 
are brought back to mind, and it is distressing 
th8t a friendly country should put us on a part 
with Pakistan in the matter of treatment of 
minorities. Do not the Britishers, who are 
quite a number in this country, see for 
themselves that minorities are protected in our 
Constitution? There is an independent 
judiciary protecting the minonties. There is 
the Parliament protecting the minorities, and 
is it fair, is it right to put us on a par with 
Pakistan in the treatment of minorities? 

Now, it is again forgotten that the question 
of treatment of minorities is a human question. 
While again we. talk of human rights, we 
celebrate every year the Human Rights Day, 
there is the United Nations Committee on the 
Rights of Man, yet it is forgotten how 
minorities are being treated in Pakistan as a 
result of continuous hatred-propaganda in the 
Press and as a result of intolerance and 
discrimination observed against the minorities. 
We all know that maltreatment of minorities or 
ircite-ment to maltreatment of minorit es is a 
grave breach of human rights. Yet this is being 
done and such a statement has been made by a 
representative of a friendly foreign country. I 
would repeat that I am not generalising. There 
are still people in England, that is my belief, 
who would look at things in a correct perspec-
tive, who would try to investigate the truth of 
the existing facts and who would take a 
detached view. Now, if this is the attitude, at 
what cost has the United Kingdom represen-
tative adopted this? Is it realised that the  
refuge*  problem   comes  in     the 

train of and is a natural consequence of 
maltreatment of minorities in Pakistan? ls it 
realised that if encouragement is given to 
Pakistan in this manner, the result might be 
major upsets and that might affect the peace in 
this part of the world? All these, I submit, 
Madam, are matters which should be realised 
by a member of the Commonwealth, which 
should be realised by a responsible delegate  
in the  Security Council. 

Madam, I will not detain the House longer 
upon this question. I will pass on to a different 
question altogether, and that is the question of 
our public sector. 1 feel—and I strongly 
feci—that we must consolidate and protect our 
public sector properly. It was distressing that 
one had to read in the papers that several 
lakhs worth of materials were burnt in Ranchi 
The question arises whether those goods were 
insured, what were the arrangement? made for 
the protection of such goods. And in the 
working of our public sector, there are certain 
things which require a close study and which 
also  require  protection. 

Madam Deputy Chairman, we hav* to 
nationalise certain activities in the interests of 
the general welfare bu« we myst learn first to 
protect and preserve what we have already 
done 

Thank  you. 

THE DEPUTY CHAIRMAN: In view of 
the long list of speakers thai I have with me, I 
think the lunch hour coul(j be cut down and 
allowed from 1.30 to 2.30 P.M. We shall sit till 
1.30 P.M. Shri Sapru. 

SHRI P. N. SAPRU (Uttar Pradesh): 
Madam Deputy Chairman, the Vice-President 
in his Address has given us an indication of 
the Government's policy <both regarding 
internal and external affairs. I shall deal very 
briefly with one Or two things connected with 
internal affairs. 

We know, as a matter of fact, that while 
there has been an increase in 
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[Shri P. N. Sapru.] our industrial output, 
our food production has gone down 
extremely. Food prices are very high. It is true 
that Government have opened fair price shops. 
But it is forgotten that the common man finds 
It very difficult to get things at these fair price 
shops in a reasonable time. I have heard 
complaints that people who go to these fair 
price shops have to wait for hours before they 
can get their orders executed. This is a matter 
to which due attention should be given. 

Then, it is a matter of satisfaction also that 
our national Industries are doing fairly well 
but there is room for efficiency so far as the 
public sector is concerned. It is the public sec-
tor which must hold the field aloft hereafter. 

[THE VICE CHAIRMAN  (SHRI M. P. 
BHARGAVA)  in the Chair.] 

I do not rule out the private sector altogether 
but I would like to emphasise that in a 
socialist country important sections of the 
industry should be in the public sector. 

Let me now turn to the external matters. 
We have serious discussions at the Security 
Council and Mr. Chagla made what I would 
call an excellent speech on Kashmir. He has 
put our case with his ability which compels 
admiration. It is a matter of deep regret that 
the United Kingdom should have taken a 
partisan line in regard to this matter. The 
speech of the British representative was of an 
extremely biased character and it ignored 
certain realities. For nearly seventeen years 
Kashmir or a good part 0f Kashmir has been a 
part of this eountry. Conditions which are a 
prerequisite {oT the holding of a plebiscite have 
not been fulled by Pakistan. And as life is not 
static, conditions have changed, and those 
conditions should have been taken into 
account in considering this question. We can-
not compromise on the question of Kashmir 
though ,we are ready and genuinely  desirous  
of  improving  our 

relations with Pakistan. But there is no 
genuine desire on the part of Pakistan to 
improve her relation* with us. 

Let me just refer to what is happening in 
East Bengal. In East Bengal, the minorities are 
being squeezed out. There were riots and 
disturbances at Khulna and other places. The 
life, property and honour of the minority 
community' were not safe in East Pakistan and 
so, they had to flee to Calcutta for their lives. 
Unfortunately, we had to face a difficult 
situation in Calcutta and in places near about 
Calcutta, and it it fo the credit of our 
Government that firm steps were taken to put 
down the communal riots. In this, tribute is 
due to Shri Gulzarilal Nanda and Shri P C. 
Sen for the boldness which they displayed in 
solving complicated problems. The problem 
of the refugees is a human problem and I think 
it should be our endeavour to make it easy for 
those who cannot live under the existing 
conditions in the theocratic State of Pakistan, 
to come over to India. We cannot be 
indifferent to the suffering of our countrymen 
across the borders of West Bengal. 

Madam, let me now turn to another 
question, that of Hazratbal. A statement was 
made by our respected Home Minister in 
regard to this Hazratbal affair. It appears that 
two or three persons who were supposed to be 
directly responsible have been arrested. 
Statements were made on the floor of this 
House in a remarkable speech by Shri Tariq 
the other day. I think Shri Tariq spoke from 
the heart, and what Shri Tariq wanted to 
impress upon the House was thnt the 
administration of Kashmir was not that sort of 
administration that we should be proud or. 
Therefore, we should give serious 
consideration to the question whether we 
should go on supporting men whom we know 
are unclean or whom the public has reason to 
believe to be unclean. I think the question 
raised     by    the    Hazratbal 
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incidents which led to rioting m Pakistan, 
which led to rioting in India, is a very 
important one, £.nd an effort should be made 
to havt a lull and careful enquiry by a high-
powered committee consisting of a Supreme 
Court Judge or a serior High Court Judge, not 
connected "with the Kashmir Administration. 
1 P.M. 

I have no personal knowledge of what is 
happening in Kashmir, but I have no reason to 
think that Mr. Tariq was not speaking from thf 
"heart, and I think it is incumbent on us to 
consider this question of Kashmir from the 
right angle. 

May I also say, Mr. Vice-Chairman, that as 
a person connected with the judiciary, it is a 
matter of surprise to me, it is a matter of pain 
to me, that the trial of Sheikh Abdullah should 
have dragged on for five years or more. 
Sheikh Abdullah was for five years under 
preventive deter tion and for nearly five years 
his trial has heen dragging on. I have known 
of conspiracy cases and I know conspiracy 
cases take a long time, but I think it is the duty 
of counsel,— whether they represent the 
Govern nent or whether they represent the ac-
cused—to see that the proceedings are not 
unduly prolonged. This question of Abdullah 
and the future of Abdullah deserves to be 
reconsidered from a fresh angle. 

May I also say that as there h dis-satisaction 
not with India or with the Indian 
Government—I mean, the people of Kashmir 
are genuinely anxious to retain their 
connection with India—but as there is 
dissatisfaction with the present local 
administration, I think it is necessary for us to 
think in terms of an all-party Government so 
far as Kashmir is concerned. The other 
alternative—and it is a bolder alternative—is 
to have President's rule for a time and after 
some time to hold fresh elections and then put 
the party, which has a majority under the 
system of free elections, in power. But I prefer 
an all-party Government and  I hope  that this 
will  be     done. 

1123 HSD—5. 

The Hazratbal incident is not a minor 
incident. It is an incident which discredited 
the Government of Kashmir, which had 
repercussions all over the country and which 
might have flared up communal passions both 
in this country and  in Pakistan. 

You cannot blame the refugees from East 
Bengal for feeling bitter. After all we are 
human beings. If we had been treated as they 
had been treated in Khulna, I do not know 
what we would have done. Let us place 
ourselves in their position and view the 
problem in its proper perspective. 

We have Pakistan as our neighbour and we 
have to make up our mind as to what our 
policy should be. Our policy should be one of 
friendship. But we cannot have friendship on 
the basis of appeasement. I make a distinction 
between friendship and appeasement. I hope a 
day will come when Pakistan and India will 
be what the U.S.A. and Canada are to each 
other today. Some sort of a loose 
confederation between India and Pakistan, 
that perhaps is the right and the ultimate 
solution of the Indo-Pakistan problem. This 
sub-continent is one integral whole. Nature 
has made this sub-continent one whole and we 
have got no desire to get back what Pakistan 
has got. We want her to enjoy her freedom, 
but we cannot forget that in Pakistan there is 
no democracy and we cannot hand over 
Kashmir to a totalitarian State which denies 
democratic rights to its own people. 

Before I conclude, may I just say a word 
about our relationship with the 
Commonwealth? I have great regard for the 
Commonwealth. I think Sir Alec Home and 
the British representative at the United 
Nations do not speak for the entire body of 
British people, and therefore it is that I am 
not, while taking a firm line, for severance of 
the Commonwealth tie. 

May I just say a word to those of my 
friends who are fond of telling us 
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[Shri P. N. Sapru.] that our policy of non-
alignment has failed? I do not think that the 
policy of non-alignment has failed. I am not 
one of those who would like to appease 
China, but I am for peace on honourable terms 
with China. And may I just invite your 
attention to a remarkable article in the- 
'Manchester Guardian' of Thursday, 
November 14, 1963?   It is this: 

"For it has become clearer in the interval 
that if China in fact wanted to inflict further 
damage on India last November what 
restrained her was not the help of India's 
Western friends—however freely offered—
but the policy of non-alignment so heavily 
criticised then. We now know that the 
Soviet Union was also strongly opposed to 
the Chinese advance, and in a better 
position than the West to make its 
opposition tell." 

Well, I think we should remember that we 
cannot place ourselves entirely in the hands of 
any one bloc. This balance of power which we 
have today is in some ways vital for our 
purposes, and I think this policy of non-
alignment is a realistic policy which shall pay 
dividends even so far as China is concerned, 
for while there can be no surrender on our 
part; we must be ready to talk to the Chinese 
people on the basis of the Colombo proposals. 
I am not going to discuss whether Mrs. 
Bandaranaike was right or whether she was 
wrong in saying what she did, but I want a 
reasonable solution of the Chinese problem. 
Probably it is easier for us to settle with China 
than with Pakistan. 

Thank you very much. 
SHRI P. RAMAMURTl (Madras): Mr. 

Vice-Chairman, Sir, I do not propose to touch 
on issue,, of foreign policy or on Pakistan, 
because a number of Members of this House 
have already dealt with them. But I propose to 
deal in the short time at my disposal with 
some of the internal problems that have been 
touched   upon   by   the  Vice-President. 

Sir, the Vice-President had told us that in 
spite of difficulties and disturbances we have 
continued to move forward towards our 
objective of a democratic and socialist order. 
Sir, a few months back we had before us the 
Mid-term Appraisal of the Third Pian by the 
Planning Commission and this is what the 
Planning Commission had to say; 

"We are stuck and stuck badly. We are 
bogged down. We have-fallen behind in the 
achievement of the moderate targets which 
we have set up for ourselves. In the thirty 
months of the Third Plan. we have not only 
failed to advance towards our socialist goals 
but on. the contrary, we have put the clock 
back in several key sectors of national 
economy." 

I emphasise that in the thirty months of the] 
Third Plan we have not only failed to advance 
towards our socialist goals, but on the contrary, 
we have the clock back in several key sectors 
of our national economy. This was the 
assessment made by the economists of the 
Planning Commission and it is a serious 
assessment made by the Planning Commission, 
and it is here we are told by the Vice-President 
that we are continuing to advance towards our 
objective of a democratic and socialist order, 
and I dio not know how these two statements 
could be reconciled with each other. Probably 
the connotation of what democracy and 
socialism are, or what democratic socialism is, 
differs with different people. 

At any rate, at Bhubaneswar we had a great 
debate and the Congress Party, nine years after 
it had advanced the objective of democratic 
socialism, thought it fit once again to define 
what that socialism meant Now I quote the 
relevant passage. We-have been told: 

"The Congress is working for     a 
revolution in the economic and social 
relationships in Indian society. The   
revolution   is   to  be     brought about   
through   radical   changes   ir* 



865      Motion of Thanks on      [ 17 FEB. 1964 ] Address by Vice-President 866 
the attitudes and outlook of people as well 
as the institutions through which they have 
to function. The object is to achieve an 
economy of abundance in the try by the 
fullest and most effective use of the human 
material resourt es so that the well-being of 
every individual can be assured. Every one 
should have equal opportunity and a just 
share in the fruits of progress. Privilege, 
disparities and exploitation should be 
eliminated." 

If the Vice-President had told us how in this 
period these things namely, the "privilege, 
disparities and exploitation" have been miti-
gated to some extent, then one could 
understand the statement that pite difficulties 
we have been progressing towards our 
objective of democrat! • socialist order. But 
he c'oes not even touch that question. The 
Prime Minister, for example, only last 
November, addressing the National 
Development Council, had stated 
categorically: 

"If we put up a number of Plans and the 
people continue to starve and live without 
house, we have failed even though we have 
done something big in some of the Plans." 

And then he put a pertinent question. "What 
about the common man? What have these long 
thirteen years of national planning done for 
him?" This is a pertinent and pointed question 
that the Prime Minister himself has put while 
addressing the Nat .ona! Development 
Council in November last. To that question of 
the Prime Minister of India we expected a 
:'eply in the Address. When the Vice-
President was addressing the two Houses and 
telling us and the entire world through this 
House that we have been advancing towards 
cur goal of democratic socialism, what he was 
expected to give WHS a straightforward and 
clear answer to the pertinent question that was 
put by the Prime Minister himself when he 
was addressing the National Development  
Council.    What  is  the   ans- 

I wer to that question? The question I is 
debatable for the very simple reason that the 
very answer to this question would expose the 
pretensions of democratic socialism that this 
Government is parading again and again. 

I am reminded of the °ld saying. In our 
ancient Hindu society there used to be a 
saying. They also were socialists. And what is 
the definition of socialism? We desire the 
well-being of every human being. Our 
ancients also used to sing that slogan. 

 
To that add something else. While generally 
they were for the well-being of the people,   
they also stated, 

The 
Brahmin and the cow must have happiness every 
day. While these are the selected people, the 
Brahmins, a particular caste, must have 
"Sukham" every day. Similarly, today the 
Brahman caste is removed and another class has 
come, the class of monopolists, the class of big 
businessmen. They must have happiness every 
day. This is your order of so-* cialism. I would 
just change thai sloka a little: — 

 

j» 

This is now the order of socialism. Instead of 
"Go, Brahmin" you just put Tata and Birlas. 
If you just substitute that, then the ancient 
defini? tion of socialism that is prevalent in 
the Indian society remains the same That is 
what has been taken by the Congress Party   .    
.    . 

SHRI SHEEL BHADRA YAJEE (Bihar): 
Question. 

SHRI P. RAMAMURTI: . . . Your practice 
has shown that. After all, what has happened 
to the common man? Have the fruits of 
labour, fruits of progress gone to mitigate the 
sufferings of the common people? Why is it 
that the Vice-President refused to answer that 
question? (Interruption by Shri Sheel Bhadra 
Yajee.)    I do not want any interrup- 
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[Shri P. Ramamurti.] tion, please. I will 
answer your interruptions later on. Why is it 
that you avoid to 'answer this straightforward 
and simple question? Yes, the question is 
very, very inconvenient. I will just quote some 
figures. These figures are not worked out by 
me. These are figures whi:h our Prime 
Minister very eloquently stated on the floor of 
this House. "We have to find out where this 
increased income has gone." And then he said 
that he was going to appoint a committee 
which shall go into this question and give its 
report during the course of six months. At any 
rate, we do not know where that committee is. 
And probably the time has come when we 
have to appoint another committee to find out 
where that committee, which was appointed to 
find out where that increased income had 
gone, has gone. This is the position. 
Fortunately, we are now told that this 
Committee has submitted its report, an interim 
report, to the Government. It is yet to see the 
light of the day. Nonetheless, even without 
this Committee's report, what are the facts as 
have been revealed by some of these reports? 
I will just take some time. 

Mr. Birla, who cannot be -accused of any 
bias towards Communism, made 'a statement 
some time ago in the United States of 
America. In his statement he had pointed out 
that in 1950-51 the total investment capital of 
all the companies amounted to Rs. 900 crores 
of which about Rs. 300 crores were foreign 
investments, whereas in 1961-62, that is, at 
the end of the two Plans, the investments had 
gone up from Rs. 900 crores to about Rs. 
2.500 crores out of which foreign investments 
accounted for about Rs. 830 crore-. Where 
has this increased investments come from? It 
is not ss if some of these capitalists were hav-
ing some trees in their backyard which were 
pouring money and they were able to invest 
that. After all, thi? huge amount of capital in 
the private sector   of   our   industries   came 

from the sweat and toi] of our people. It came 
from the wealth created by the common 
peop'e. All this money came  from  their  
sufferings. 

Now, the March, 1960 Bulletin of the 
Reserve Bank has to say something. When 
they enquired into the affairs of 70 companies, 
having about Rs. 212 crores of rupees of share 
capital, whose market value at that time was 
Rs. 417 crores, it showed that a small coterie, 
representing a fractional 0:5 per cent, of share 
holding, accounted for 56:5 per cent, of the 
total value of shares in these companies with a 
paid-up capital of Rs. 212 crores, the market 
value of which was Rs. 417 crores. This is 
how concentration iras gone on in tni* period. 
Therefore, you have to answer that specific 
question put by the Prime Minister when he 
was addressing the National Development 
Council. These facts ought to be stated before 
the people. You should show how the people 
have fared, how certain other individuals in 
this country have fared. And the same enquiry 
also reveals—the study was conducted by the 
Company Law Administration of the 
Government of Indi'a—that out of the total 
directorships of 4.174, 44 persons were 
holding 2,000 directorships while 502 people 
held the re;t cf the 2,174. Again, it has also 
showed that 15 big business houses, with 
deposits of Rs. 25 crores and over, had 
altogether Rs. 478 91 crores of the total 
deposits in the 363 joint stock companies in 
our country in 1958-59. The concentration has 
increased since then. The same study, the 
Mahala-nobis Committee, revealed that two 
houses in th:s country, the houses of Tatas and 
Birlas alone were able to control about Rs. 
600 crores of the total capital investment of 
the Indian companies in this country. This is 
how concentration of wealth has gone on in 
this country during the last 17 years that this 
Government has been in office. And this 
concentration has gone on even after they had 
proclaimed that their goal was the 
achievement of a democratic socialist 



869      Motion erf Thanks on      [ 17 FEB. 1964 J Address by Vice-President    870 

order. Still, in the face of these vtry facts our 
Vice-President comes end proclaims to the 
whole world that we have continued to 
advance towards cur goal of democratic 
socialism, in the face, as I told you of the 
directly contradictory statement made in the 
assessment of the mind-term Plan. This is 
where we stand. 

Therefore, I would like to point out that it is 
better not to have this facade. After all, what is 
it that we have been doing? We have not b ;en 
progressing towards socialism? We have been 
progressing towards capitalism of an intensive 
or monopolist character. If in an 
underdevelooed country like this, where 
capital ior-matilon bas been extremely scarce, 
if this much of concentration of capital and 
wealth can take place duiing the last 50 years, 
one can understand what this development that 
is taking place in this country is. It is not even 
the ordinary capitalism that was developing in 
the nineteenth and eighteenth centuries when 
laissez-faire economy was there in Europe. It 
is not even that type of capitalism. It is 
capitalism that is developing in a distorted 
way, in a way that ir ore and more of the 
wealth that is ere? ted by the sweat and toil of 
the people of this country is beginning to be 
concentrated more and more in the hand^ of a 
few houses hardly about half a dozen or dozen 
houses in the country who today are able to 
control the economic layers of production and 
also to control the economic levers of 
distribution. That is what is happening in the 
country. These are the telling facts that are 
placed before the country. Yet, we are told 
that we are advancing towards democratic 
socialism. Why is it so? 

This is only the legal aspect of it. These are 
the legally published figures but we know that 
this is not the only aspect of it. Mr. T. T, 
Krishnamachari, the other day in Madras, as 
soon as he became the Finance Minister of 
this country, when he went to Madras, he was 
surrounded  by  pressmen     and     asked 

what he was going to do about     the prices,  
because  we  know  that      Mr. 
Krishnamachari,    when    he   was the Finance    
Minister,  during the period after   he   had   
resigned    the Finance Ministership,      in      
the      subsequent period   when   he   was   an      
ordinary Member  of Parliament, he used     to 
talk ve y much about the rise in the prices  in 
Madras.   Therefore,     when he  went to 
Madras, many     of     the Madras     
correspondents     surrounded him and asked 
what he was going to do, and do you know 
what he said? He said  that the  biggest villain     
of the  piece  was  unaccounted     money. They 
asked hirn how much unaccounted  money  was  
there  and  he     said that  Rs.   200  crores  of 
taxation  was being  evaded  year  after year.   
This is   not  my   statement.    This   is      the 
statement  made  by  Mr.  Krishnamachari, who 
is in charge of our finances to-day.     When    
Rs.    200   crores   of taxation    is    evaded,    
obviously,     it would mean that the entire 
amount is not  real  income.   That  alone  is  
not the income that is not shown in the 
accounts.   Obviously atleast a sum of Rs. 400 
crores per annum is not shown in the accounts 
for which the evasion of the order of Rs. 200 
crores is taking place.   Now annually about    
400 crores of rupees of income, concealed from 
all the accounts of the Government, concealed 
from the banks, that also is continuously taking 
place for the last 17 years.    Maybe it may not 
be of the sa'me order of Rs. 400 crores 
seventeen  years  ago.    It  might     be le?s  but  
during all  these VPV'S  this has   been   taking     
place.   Therefore, what is the amount of money 
that has accumulated in the hands of some of 
the?e people, which has not been accounted so 
far?   Easily it would come to Rs. 3000 crores. 
So, seventeen multiplied by four hundred will 
come to sixty-eight   hundred,  and   it      
would come to Rs. 2,000 or Rs. 3,000 crores of 
money  that  is  in     circulation.   This is 
accumulated in the hands of some people and in 
whose hands?   It is not in the hands of the 
common people, not  in the hands of    the     
working classes and the peasants, not in    the 
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[Shri P. Ramamurti.] hands of the 
middleclass employees. This is what We 
call democratic socialism. Quite apart 
from the accumulation of wealth that has 
taken place legally, which is shown in the 
books, quite apart from that, over Rs. 
2,500 crores out of the toil and sweat of 
the common people of the country, that 
money also having been accumulated 
some sharks, by speculators, by income-
tax dodgers, is part of the concentration 
that has gone on taking place in this 
country ever since our Government came 
into existence. This is our democratic- 
socialism. 

Well, it is no wonder that—the Food 
Minister is sitting there—our Govern-
ment refuses to take or raise a little finger 
on the question of prices. What is the 
answer that we get from the Vice-
President's Address?    He says: 

"Shortfalls in the production of 
foodgrains have had a disturbing effect 
on price levels. Through larger releases 
of foodgrains from Government stocks, 
the, setting up of additional fair-price 
shops where-ever feasible and 
appropriate regulation of morements 
and through credit policies, every 
effort has been made to prevent prices 
of foodgrains from shooting up    .    .    
." 

What is the result of all this? It keeps 
silent on that. We have made efforts by 
releasing large stocks. What has been the 
effect? The effect is, rice has been selling 
at Rs. 45 in Bengal. This is the effect. 
Why not admit plainly that in spite of the 
efforts that we have made, we have noi 
been able to hold the price line, that the 
price line has been going up. This simple 
answer, this straightfor-' ward answer, is 
not found because things, have got to be 
hidden. Then what is the answer?    It 
says: 

"In the long run, however, the 
stability of prices, whether of 
agricultural or industrial products, can 
only be achieved through higher 
production to match the rising level of 
consumption." 

What has this to do with socialism? This 
is the story that has been said from Adam 
Smith. Under a capitalist economy, when 
profit is the main motive, that motivates 
production as well as distribution. Under 
capitalism, we have been told that more 
production there is, less wiH be the price. 
The same story is repeated. What has this 
to do with the socialist system? Has this 
anything to do with the socialist system? 
If more production was there the prices 
Will automatically fall. Who wanted this 
refrain? The question is when there is a 
shortfall—the reality is there— what is 
the thing that the Government is doing in 
order to prevent this rise in the prices? 
Absolutely nothing, except releasing some 
foodgrains hpre and there and running of 
fair price shops. How these are run 
everybody knows. They are making 
people wait in queues and after some time 
put up a board "There is no stock'. This is 
what is happening in every fair price shop. 
Why? I make the charge. In spite of the 
fact that we have had three Plans and in 
spite of the fact that every Plan 
proclaimed that the success of the Plans 
depends on the Government's ability to 
hold the price line, why is it that the pri<x 
line has not been held either during the 
course of the first plan or the second Plan 
or the Third Plan? Is it that something is 
wrong with your planning or am I entitled 
or, justified in saying that there is a 
planned increase in the prices? I make the 
charge that the increase in the prices is 
deliberate plan. Why is it a deliberate and 
a planned one? It is deliberate and 
planned for the simple reason that our 
capitalists must get capital. They are to-
day building up capital in this country, not 
like the British or the French people buiH 
their capitalist industries. The British were 
able to get primary accu-ition by the loot 
that the East India Company carried on 
inside India. They were able to get pri-
mary accumulation of capital by selling 
the slaves of Africa in the slave 
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market. They were thus able to have that 
primary accumulation of es pita! and later on 
when they built up their industries, they were 
able to destroy the industries in the colonial 
countries. They destroyed industries in our 
country. They forced their goods at exorbitant 
prices on the people of our country and they 
also took from ug agricultural products by 
forcing lower prices. Uneconomical terms of 
trade were forced on us. This is. how British 
capital was built. This is how French capital 
was built. But unfortunately for our capitalists 
inside our country, they did not have an empire 
to loot. Today they cannot think in terms of an 
empire to leot. Therefore whom are they to loot 
in order to get this money? How could they get 
from Rs. 900 crores of capital in 1951 to Rs. 
2500 crores ■now? Where from did they get 
this money? The only source for their loot is 
the 450 million people of this country and how 
can they loot 1hem? The price increase is a 
specific imtru-ment forced by the capital of this 
country in order to mulct the common people 
of their share of the wealth •created out of their 
sweat and toil in order that these capitalists 
may get their big share out of this w ealth. That 
is how capital is being fcrmed. This is how it 
has been provided all these years and I say that 
the Government has totally turned a blind eye 
to, all that is happening for the simple reason 
that it is interested in building up this kind of 
capital. It wants capital formation and the only 
way in which capMal can be formed is by 
looting the people, not by looting any other 
country. That is the simple fact that stares us in 
the face. That is why the, entire policy that has 
been pursued all these years is based on the 
question of bolstering the private capital in our 
country, and not only private capital of an 
ordinary nature but 'private capital concentrated 
more and more in the hands of a few big 
capitalists and that is why we know how this 
capital was built up. The Government ttself 
made    loans available    to these   big 

capitalists. Out of the Rs. 128 crores of 
money granted as loans, thirty-five per cent, 
went to big giants. Let us not forget that 
thirty-five-per. cent, went to these big giants. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Ramamurti, you can 
continue later on. 

The House stands adjourned till 2-30. 

The House then adjourned for 
lunch at half past one of the clock. 

The House reassembled after lunch at half 
past two of the clock, THE VICE-CHAIRMAN 
(SHRI M. GOVINDA REDDY") in tbe Chair. 

THE VTCE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): Mr. Ramamurti will 
continue his speech. 

SHRI P. RAMAMURTI: Before, the House 
adjourned for lunch, I was dealing with the 
question of prices and I was pointing out that 
prices constitute a powerful instrument by 
means of which the earnings of the common 
people, are mulcted and they flow into the 
coffers of the big businessmen in this country 
for capital formation. We have also seen the 
total amount of capital that has actually gone 
into the hands of these people during the last 
few years. Naturally, therefore, I say the 
Government is reluctant to take any real step 
for holding the price line. If it were not so, the 
simple fact would not stare us in the face that 
Government spokesmen have been saying 
again and again that it is middlemen tirat are 
responsible for  putting up  the  prices.   Wer 
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[Shri P. Ramamurti.] know, Sir, that as far 
as the peasants are concerned, as far as the 
small peasants having two or three or five 
acres of land are concerned, they do not get the 
advantage of the high prices of foodgrains. We 
know that immediately the crop is harvested, 
these people are forced to sell their produce at 
distress prices for the simple reason that they 
are heavily indebted and the usurious 
moneylender comes and stands before their 
doorsteps. Therefore, it is not these people who 
actually put up the prices. The increased prices 
do not benefit the ordinary people, the 
common peasants, but only those people who 
have large areas of land concentrated in their 
hands, people who are in a position to hold 
back their stocks, who need not, sell them 
immediately and these people, as a 
consequence, these landlords, actually benefit 
by these increases in prices. Therefore, these 
increases in prices have been brought about not 
by the peasants, not by the poor peasants, but 
by the big landlords as well as by those 
speculators vrho are able to hold on to stocks. 
It is not the ordinary retail dealers who are 
responsible for the increase in price. It is 
essentially the wholesale dealer who is 
responsible for the increase in price. If you 
take the last twenty years or so, ever since the 
Second World War, you will find that it is the 
wholesale traders who are responsible for 
putting up prices, and the Government knows 
it. The Government knows that every time it is 
the wholesale dealers who are responsible for 
this rise in prices, all these years. It has been 
seen ever since the War that these people are 
no longer fit, that they are absolutely unfit to 
manage the most important function of our 
economic life, namely, the distribution of the 
commodities produced by our peasants, the 
most important things, things that are 
necessaries of life. 

Now, how to put an entf to this state of 
affairs? Is it to be done by fixing tbe prices?   
We have seen the effect 

of fixing the price of sugar. We fixed the price 
of sugar and unfortunately, sugar is not 
available at the present time in the market. 
Even sugar does; not obey the law of Pandit 
Jawaharlal Nehru. That is unfortunately the-
position. Therefore, the only way ir which it 
can be done is for the Government to abolish 
the wholesale trade in foodgrains in private 
hands altogether, since these people have 
proved themselves totally unfit. They are 
interested not in the welfare of the common 
people; but they are interested only in their 
pelf, they are interested only in making money 
out of the blood of the common people. 
Therefore, what is to be the punishment? We 
do not ask you to shoot them down. The only 
thing that can be done is to abolish private 
wholesale trade in foodgrains. 

We know that the Congress Party passed a 
resolution in 1958, at the All India Congress 
Committee session at Nagpur, when Panditji 
said that the monopoly trade in foodgrains 
must vest in the Government. He did not talk 
of wholesale trade only. He wanted tbe 
monopoly af the entire-foodgrains trade to be 
vested in the Government. This resolution was 
passed in 1958. and Panditji went to Chaupaty 
sands of Bombay two days after that resolution 
was passed and shouted that no intelligent 
person can oppose, in today's conditions, State 
monopoly of the foodgrains trade. Well, what 
does it mean? It means that any person who 
opposes it is not an intelligent person. Five 
long years have elapsed since then. Five or six 
years have elapsed since that resolution was 
passed and that resolution is a dead letter. We 
are today asking the Government not to take 
over the entire monopoly of the foodgrains 
trade. We ask the Government to take over 
only the wholesale trade in foodgrains. Am I to 
understand that Panditji has been running this 
Government with unintelligent people all these 
six years? Certainly not. They are  intelligent   
people.      They  know 
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what it is  and    Panditji  also  ''mows what it 
is.   Despite all this talk      of socialism Panditji    
unfortunatelj  happens  to be the  leader  of the    
capitalist class in this country.     That   is the  
real  fact.   Only     from     time to time, these 
slogans of socialism      are being shouted.    
That is why in  spite of these resolutions passed 
from   time to time, in spite of Panditji shouting 
that no intelligent person can    today oppose 
the State    monopoly in foodgrains trade,    
nothing is    beinf done actually.   And   at  the     
Bhubaneswar session of the     Congress     
somebody brought  forward   an   amendment  
out ting forward the demand that the Gov-
ernment should take over the wholesale trade in 
foodgrains; but thijn the leaders  of the  
Congress  opposed    it. So what is the way out?    
Is there no way out?   It seems  there is no way 
out as far as the common people are concerned 
and    the    present  position will continue and 
the prices will continue to rise.   What is it that 
we are promised?   We are promised that  at the 
end of another 12 or 15 years, in 1975, 
everybody will have food to eat, everybody 
will have a house to live in and  everybody will 
have c oth to wear.   But what is to happen 
between then  and  now?  Should       the prices 
continue to increase?   If we as\ them this  
question,   the  Governmen!   says: Well,  don't    
ask that    questio!  now. The prices will 
increase.   But ask this question at the end of 15 
years. Wait till that time.   That is the 
wonderful socialism that they talk about in this 
country.   Therefore,   Sir,  this, ,1  submit, is 
the position with regard to the common people, 
their food and whatever else they want. 

For example, take the question oi land. We 
have been promised thai by the end of 
another 2 years from now the land reforms 
will be tarried out. But why have they not 
beer carried out all those years? This ii not a 
promise that is being made onlj now. Even in 
1958, at Nagpur, it wa: said that land reforms 
would be car, ried out in two years. But now, 
aftei five or six years, they want anothe: 

two years' period.   Why is that? The Home 
Minister, Shri Nandaji, at Jaipur said, "Well, 
unfortunately, though we  want to    carry     out 
these    land reforms, the majority of the, 
members of   the   Legislatures   as   well   as    
the Ministers in the States, are opposed to it, and 
that is why we are unable to carry out real land 
reforms."   So the cat is out of the bag.   Who 
are these members?    These are the very people 
who have been put up by the Congress Party, 
people who promised that when they  were  
elected  they  would  carry out these land 
reforms.   You put up the, very people who are 
now opposed to the land reforms and they are 
the people who are interested in keeping the 
land monopoly in their own hands. But why 
promise to the entire people of this country that 
real land reforms are going to be carried out?    
Why this facade? Why this camouflage?      
Why not tell the  people that you are not going 
to carry out land reforms, that this  
concentration  of  land  will   continue as 
before?   Here is the answer at the    
Bhubaneswar    session    itself. They have said 
there that this great revolution  of the  Congress  
Party,  of having  democratic socialism is to be 
brought about by peaceful means and with the 
consent of the people, as if the peasants today 
are opposed to land reforms, as if the common 
people are opposed to getting things at the pro-
per price, as if these common people themselves 
want to get things at higher prices.   Why this 
talk of the common people?   Who are those 
who are opposed to these land reforms?    Only 
the few landlords.   Who are opposed to proper    
prices being   maintained? Only those in the 
wholesale trade and without their consent, 
nothing can be done.   This is the wonderful 
kind of socialism    that    is    being    preached. 
Therefore,  I    say, let us call    black, black.   
Let us not try to invent some new names. 

As far as the fundamental question of 
property relations that are going to decide 
what sort of society we are going to have is 
concerned, no change is going to be made 
whatsoever. The capitalists will continue to 
have their 
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profits; the monopolists will continue to 
have their factories; the landlords will 
continue to have their lands; the big 
hoarders will continue to have every 
facility to continue to hoard; and similarly 
the speculators will continue to have 
facilities to speculate. The bank 
monopoly will continue in -this country 
and not being satisfied with all this, Mr. 
T. T. Krishnamachari, our Finance 
Minister, is today saying from Bombay 
that there is an open door for foreign 
capital also to come into this country. 
This is our -wonderful socialism; there is 
the Tndian capital, the British capital, the 
American capital, the    West German 
eapital, the Italian capital. Together with 
our capitalists they will all have full play 
in this country. The land monopoly will 
continue; the bank monopoly will 
continue. And it is with all these that we 
are going to have socialism. That is the 
wonderful socialism that is being 
promised to our people. Therefore I say 
we do not want socialism from this 
Government. As far as I am concerned, as 
far as the Communist Party is concerned, 
we never expected this Government to 
have anything to do with socialism. 
Therefore let Us not deceive ourselves. 
We only ask this Government to carry out 
certain ordinary immediate democratic 
reforms that were carried out by the 
bourgeo-ise revolutions. In the industrial 
revo ution that took place in Europe 
natuially they had to put an end to the 
fedual relations in land. Do that first. First 
of all, abolish landlordism in this country; 
break this monopoly of land in the hands 
of a few people. Do that first; similarly 
break also the stronghold of foreign 
capital that is today eating into the vitals 
of our country. Year after year money is 
being pumped out of the country, money 
that can be invested in our country. Do 
those elementary simple things first. Do 
not talk big; these tall talks are not 
necessary. After all, the proof of the 
pudding is in the easting of it, not in what 
you talk. It is not democratic socialism; it 
is mono- 

poly capitalism that is developing in this 
country with the help of foreign 
monopolists. They are entering into 
collaboration agreement with foreign 
monopolists. It is not the ordinary middle 
class entrepreneur who can enter into 
collaboration agreement with the big 
giant monopolies of Britain and America. 
My friend, Mr. Jaipuria, for example, 
may be able to enter into such 
collaboration agreements 

SHRI SITARAM JAIPURIA (Uttar -
Pradesh): Please spare Jaipuria. You have 
got other political parties to take care of. 

SHRI P. RAMAMURTI; After all, 
collaboration agreement is a very good 
thing from your point of view. 

SHRI T. S. PATTABIRAMAN (Mad-
ras) : Also with communist countries. 

SHRI P. RAMAMURTI: Collaboration 
agreements of these people are not 
entered into with communist countries. 
They are entered into mainly with giant 
companies of Britain and America. It is 
those people who come into such 
collaboration agreements. You invite all 
this capital and it is on this basis that we 
are going to have this wonderful socia-
lism. Then I say, better save the people 
from this kind of camouflage. Tell them 
plainly. If it is something else, then you 
have to answer this question. You have to 
answer the straight question that was put 
by Panditji himself in the National 
Development Council —how have the. 
people fared all these years. An answer to 
that question is being burked. Why an 
answer is being burked? Because it is 
very, very inconvenient for tbern to give. 
Therefore the question is being burked. .1 
would have liked the President's Address 
to tell how the common people in this 
country have fared during the past year, 
how the workers have fared in this 
country, how the peasants have fared in 
this country, how other people have  -
fared in this    country. 
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These things are not there; yet we are 
told that this is the Address of a demo-
cratic socialist order. 

Therefore I would only finally say .that 
despite all that the Government might do, 
people will have to fight against these 
things. My friend. Dr. Gopal Singh, the 
other day, was talking of the struggles that 
were taking place. Well, these struggles 
v/ill continue to take place despite all the 
laws that are made; so long as these 
policies are being pursued in this country, 
so long as the common people of the 
country are not beiag looked after 
properiy, the common people will 
certainly take the destiny in their own 
hands and they wll begin to fight against 
these policies and no power on earth may 
be able to stand up against a united people 
who fight -against these policies. I would 
only like to say that we are not very 
anxious to continue this kind of struggle. 
We are certainly anxious to settle things in 
a different way, if ways could be found. 
Therefore we would urge upon the 
Government "to take up and tackle some 
of these problems, the vital problems that 
are facing the country today. On the 
economic situation that is today deve-
loping in the country and on other 
questions take a different attitude, not the 
attitude of pampering the monopolists, not 
the attitude of bolstering up the 
speculators in the country, not the attitude 
of helping the tax-dodgers who are 
cheating the Government to the tune of 3s. 
200 crores. Because of your failure to 
tackle the tax-dodgers, you make the 
common people pay more and more taxes. 
It is your failure. Because you have been 
unable to collect your dues from the tax-
dodgers you are taxing the people more 
and more. So, in the next Budget let us 
hope that the Government, apart from 
refraining from imposing more taxes, will 
completely do away with all the fresh 
taxes that were imposed on the common 
people in last year'n budget. 

You have got to collect more and more 
money from those people who have been 
dodging you all these years. 

Lastly, I would like to make a 
reference to the question of Kashmir 
which has been agitating the country. We 
have heard many speeches on the 
situation in Kashmir and I hope the 
Government will take note of all these 
things and see to it that a situation arises 
in Kashmir where a Government which 
is acceptable to the people of Kashmir, a 
broadbased Government which is 
acceptable to the people of Kashmir, is 
given to them so that we will see the day 
when Pakistan will not be able to take 
advantage of the situation that exists in 
Kashmir. Sir, it is high time that the 
Government bestows serious attention to 
this question; I know serious attention is 
being given but somehow things are not 
coming off all right. Therefore, I would 
like the Government to take this question 
more seriously so that we are spared the 
humiliating position that is before us 
today and before the eyes of the entire 
world. 

Since my time is up, I would only make 
a final appeal to the Government to think 
betimes on the economic policies that 
they are pursuing. Let them not think in 
terms of somehow or other deceiving the 
people. After all, it is nothing more than 
deception to talk of democratic socialism 
with what the Government is doing today. 
Let them not think of continuing these 
things. On the other hand let them 
seriously think of doing something 
immediately to mitigate the sufferings of 
the people. The definition of socialism 
and all that can wait; we can discuss 
about that sometime later. But 
immediately let them think in terms of 
something which will immediately 
mitigate the sufferings of the people, 
bring down the prices to an appreciable 
level and see that the peasants of this 
country actually get the land. 
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Now, the Kerala land legislation is the biggest   
scandal.    The    President had given assent to 
the earlier legislation that was passed by the   
Communist  Government    that  was    then there 
and we know that that Government was made to 
quit office merely because the landlord    
elements there immediately began a big fight and 
the Congress    Party    also     joined    that big    
fight    and    later    on    what    do we   find   
now?      Today     the     new Congress    
Government    comes      and passes    a    
legislation    which      takes away    some      of   
the     very      basic reforms that we had given to 
the peasants and while the same      Congress 
Party,  the same  Central Government took 
months and months to give the President's  
assent  to  the     legislation that was passed by 
the former Kerala Government, here within a 
few days the assent is given by the President. 
Why? When it comes to a question of taking 
from the hands of the peasants the land  that  
they already have the Government    have    no    
compunction whatsoever; on the other hand 
when it comes  to the  question  of giving the 
land  to the  tiller,  when it is a real tenancy  
legislation  transferring     the land from the 
hands of the landlords  j then the Government 
will have to satisfy   the   intransigence   of  big   
landlords.    Only if they consent, the peasants 
can get the land.   I say, give up this  policy.   
Think  of  the     ordinary and   immediate   
democratic     reforms that are necessary for the    
advancement of the common man. 

SHRI N. C. KASLIWAL (Rajasthan): Vice-
Chairman, Sir, I congratulate the Vice-
President for his able Address. It gives a clear 
picture, although briefly, of the external and 
internal conditions prevalent in the    country. 

Sir, before I deal with certain matters I 
would like to refer to a most shameful episode 
that took place on the 26th January at the 
Republic Day parade. The Chinese diplomats 
most unceremoniously left the Parade when 
awards were going to be given to our heroes 
who had fought the Chinese so valiantly on 
our frontiers. 

It was a piece of utter discourtesy, most 
uncouth, undiplomatic and mean. I have never 
known of a country's dilpomats behaving in 
such an uncultured fashion as the Chinese 
diplomats behaved that day when they left the 
Parade. They knew very well that the awards 
were going to be given. Why did they come at 
all? What was their intention? Did they come 
there to show that they were going to walk 
out? What did they mean? It was much better 
that they should have kept away. So far as our 
diplomats are concerned many Members have 
put questions in this House. Courtesy is shown 
either to the head of the State or it is courtesy 
shown on the independence day of a country 
that all the diplomats assemble. But here the 
Chinese diplomats in a most discourteous 
manner walked out of the Parade. It is for 
them to give an answer as to why they did so. I 
strongly condemn this action of theirs and I 
want the Government to make a note of what 
they have done. Nothing has been said from 
the side of" the Government about this and I 
do wish .   .   .   . ' 

SHRI LOKANATH MISRA (Orissa) r They 
must have sent a note of protest. 

SHRI N. C. KASLIWAL: I do not know. 
You know better than I do: I want the 
Government's spokesman to give an answer to 
the dirty hehaviour of the Chinese diplomats 
stationed in this country. It is possible that any 
Government other than ours—because we try 
to keep our relations—probably would have 
asked these Chinese diplomats to leave the 
country immediately. I do not know what 
action the Government is taking in this matter 
but I do suggest that all these diplomats who 
walked out of the parade that day should be 
asked to leave the country and go back to their 
own. 

Having said this, I refer to paragraph 14 of 
the distinguished Address in which the hon. 
Vice-President has 
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referred to the continued Chinese threat to our 
frontiers and their military build-up. Now, the 
Colombo •proposals have been very much 
paraded in this House. It is the Opposition now 
which says that the Colombo proposals have 
not been accepted. We know that they have 
not been accepted. It was the Oppo-s:tion who 
had earlier said that the Colombo proposals 
should not be accepted, but now it is they who 
are the protagonists of the Colombo proposals. 
In this connection, may I be permitted to draw 
the attention 'of non. House to a letter of the 
distinguished  Prime     Minister  of     Ceylon 
dated March 7, 1963, to which reference was 
made hy one hon. Member, Mr. Dahyabhai 
Patel, in his speech that day? I threw him a 
challenge-Now, the letter is being quoted out 
of context. Words are being put in the mouth 
of the Prime Minister saying that it was not 
his intention to advance his forces up to the 
MacMahon Line. I could give you this assur-
ance. Now, first of all. this was a completely 
informal meeting. Remember this. It was in 
that informal meeting where only four 
persons were sitting that he said it. ,T take t 
for granted that he said this. But what has 
been the attitude of the Government of India 
all along? This letter itself contains that and I 
will auote it.    Now,  the letter says at the 
end: 
'They maintain, the G'overnmem of India 
maintain, that the Colombo Conference 
proposals gave both India and China the right 
on the eastern sector to move right up to the 
MacMahon Line on the s'outh and north 
respectively,     and  that it would     be 

•contrary to the Colombo Conference 
proposals if India were required to keep her 
forces father south. This has  been  the  stand 
'of the     Go.'ern- 
:tnent of India so far as the MacMahon L'ne is 
concerned. Now, they are quoting the Prime 
Minister as saying that  the  Indian     forces  
will   not  be 
: moved up to the MacMahon Line. May  .1   
remind   my  friend,   Mr.   Vaj- 

 payee,   and   I  believe   it  was  in   res- 
jponse to his question at a meeting of 

the Informal Consultative Committee of the 
Ministry of External Affairs that  the Prime 
Minister said: 

"Logistics do not give us the authority to 
move up to the MacMahon Line." Now, if the 
logistics do not confer upon us the military 
capacity to move up to the MacMahon Line, 
shall we say: "No, no, we are already moving 
up or we have already moved up."? 

SHRI A. B. VAJPAYEE: That is qu te a 
different matter. It is for the Prime Minister 
to say that he will send his forces up to the 
MacMahon Line He may decide or may not 
decide to send his forces. But how can the 
Prime Minister go out of his way to give an 
assurance? 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): He is not yielding, Mr. 
Vajpayee. 

SHRI N. C. KASLIWAL: I have not said at 
all that the Pr'me Minister has given this 
assurance. It is Mrs. Bandaranaike who has 
given the assurance. 

SHRI A. B VAJPAYEE: Let the Prime 
Minister contradict it. 

SHRI N. C. KASLIWAL: There is already a 
communique issuea by the Government of 
India wherein they have said that they have 
given no such assurance and that they intend 
to move their forces to the Mac Mal) on Line. 
I am only trying to p'oint out that Mr. 
Vajpayee has not contradicted me about the 
meeting of the Informal Consultative 
Committee of the Ministry   of  External  
Affairs. 

SHRI A. B. VAJPAYEE: That only 
confirms that the Prime Minister has been 
speaking with two voices. 

SHRI N. C KASLIWAL: No, Mt. Vajpayee. 
That is not correct. If, as I sa'd, the logistics 
do not confer upon us the military capacity to 
move 



887      Motion oj Thanks on     [  17 FEB. 1964 ]  Address by Vice-President    888 

[Shri N. C. Kasliwal.] up.' that does not 
mean that we should m'ove up immediately. 
We will certainly move up. It is the intention 
of the Government an<j of the Defence 
Forces to move up. It is our right. Our line is 
up to the Mac-Mahon Line. Remember, this 
letter is almost a year old. We are quoting this 
letter a year later. As to what has happened 
during this period from the 7th March to date, 
let Mr. Vajpayee or Mr. Dahyabhai Patel put a 
question, as to whether our Defence Forces 
have moved up to the Mac-Mahon Line or 
not. So, it is very wrong to quote this letter in 
this way. 

Now, having said this, I shall refer further to 
the Colombo proposals. I am happy to say that 
the Government has continued to remain firm 
on the question of acceptance of the Colombo 
proposals by the Chinese before any talks for 
negotiations reopen between India and China. 
And may ,T recall that there are certain papers 
today which have now been carrying on a 
propaganda, writing editorials and leaderettes in 
which they hav'e said that the climate has 
changed, that there is no force left in the Co-
lombo proposals and that the Colombo 
proposals should be given up? May I remind 
Mr. Vajpayee that he should read some of the 
editorials which have appeared in the "Times of 
India" and the "Hindustan Times" and what 
they say about it? It is extraordinary that they 
are carrying on in two voices. On the one side, 
they say. "No, no. The Colombo proposals must 
be accepted in loto. We have accepted it as far 
as we are concerned. The Chinese must accept 
them in toto." At the same time, they say: "No 
no. Now. the atmosphere has changed. ,Tt is not 
neeessary to stick to the Colombo proposals." I 
believe that the Colombo propo-may not for the 
present be accepted by the Chinese. It is in this 
context probably that Mr. Chou-En-lai went 
abroad on his tour, trying to placate some of the 
African countries fur holding  an     Afro-Asian     
conference.   | 

But his mission, as everybody knows, has 
failed. The failure of his mission means that 
preparations are noT' taking place for a n'on-
aligned conference, and I do hope that that 
conference will take place very soon. 
3 P.M. 

Mr. Vice-Chairman, having said this, I will 
now go to deal with the question of Pakistan's 
intransigence-and aggressive attitudes towards 
India. Pakistan has never behaved well towards 
us. It has become a well-known fact. We have 
been trying our best to be friendly with them. 
We have extended our hand of amity and 
friendship. But Pakistan has rejected it. We 
asked f°r a no-war-declaration not today or 
yesterday but ten years back; we said: let there- 
be a no-war declaration between the two 
countries; we can sit down round the table and 
discuss and settle our differences. That has not 
happened. But now again they have gone to the 
Security Council, with what result? No result 
will come out of it. But ,one simple and 
confirmed fact remains that Kashmir is an 
inseparable-part of India, that an attack on 
Kashmir is an attack 'on .India and that nobody 
is going to tolerate any more anything that a 
foreign country would like to do with Kashmir. 

Mr. Vice-Chairman. I congratulate-the 
leader of our delegation, Mr. Chagla, on the 
able speech which he made in the Security 
Council. But what has been the attitude of the 
British Government? We see once more the 
perfidious Albion in the picture. We have 
forgotten that perfidy has been transferred 
from Great Britain to China. We are used fo 
talking about China's perfidy. It seems like a 
badminton match where perfidy is being 
thrown from one side to the other, and now it 
has come back to the old Albion and once 
more perfidious Albion is in the pictura. I 
accuse the United Kngdom of dinli-city. .1 
accuse the United Kingdom of tormenting 
communal disharmony in  this sub-continent.    
Pecpie  accuse.- 
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Sir Patrick Dean of making this speech or 
that. Sir Patrick Dean is only the handmaid of 
the British Government. I know Sir Patrick 
Dean very well. He is a very fine person, but 
he is only the handmaid of the British 
Government. If ihe British Government had 
given other instructions, probably he would 
have sPfken otherwise. 

SHRI GOPIKRISHNA VIJAIVAR-GIYA 
(Madhya Pradesh): Rather the Conservative 
Party. 

SHRI N. C. KASLIWAL: I am talking of 
the British Government, that is the 
Conservative Party. When the Labour Party 
comes into power, I do not know what is 
going to happen. 

Mr. Vice-Chairman, it is just amazing that 
in the Security Council every question that 
comes up remains hanging for ever. You will 
ba surprised that even the Hyderabad question 
is there on the. agenda of the Security 
Council. It is ridiculous. Anybody can jump 
up there, and Sfty: "I wiH raise the 
Hyderabad question". Besides, the Kashmir 
question is being agitated in the Security 
Council. These are some of the rules, del tive 
rules of the Security Council. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY):   Your time is up. 

SHRI N. C. KASLIWAL: I will only refer to 
one point and that is Ihe question which the 
distinguished Vice-President has referred to 
in lis Address, that is, the cessation of nuclear 
tests and the desire put forward by the two 
great nuclear po\V' not to contaminate outer 
space by nuclear explosions. But Mr. Vice-
Chairman, this is not enough. Thi re is ample 
nuclear capacity in the world even today. In 
spite of the fact ti there ig a halting of new 
nuclear weapons, atomic weapons, there is 
enough capacity to destr'oy the woild a 
hundred times over. What is go to happen to 
that? There must be some  kind of agreement  
with regard 

to the destruction of the atom bombs. Not 
'only that, Mr. Vice-Chairman, but there is 
something mora that has to be done. The 
causes cf war have to be abolished. I maintain 
that ihere is no sign of liquidation of the 
Second World War even today. The Second 
World War has created problems of frontiers. 
Those problems are still with us. Let those 
problems be frozen. Let those forntiers be 
frozen. Let us start afresh. Let things remain 
as they are. Let there be aa agreement on the 
final anj complete abolition of war. Let there 
be general and complete disarmament. 
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SHRI P. L. KUREEL URF TALIB: We 
don't want this paper representation. AU 
the Scheduled Castes who are elected on 
Congress ticket or on other parties' tickets 
are for all practical purposes caste Hindu 
representatives. They are elected on caste 
Hindu votes. 
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t[ ]   Hindi  transliteration. 



919    Motion of Thanks on    [RAJYA SABHA]   Address by Vice-Presi-      920 
dent 
moved my amendments to the Address of 
the Vice-President which he delivered in 
his capacity as officiating President the 
other day. The reason for it was that the 
leader of my group, Shri Dahyabhai Patel 
had already on the Agenda certain 
amendments which were very similar to 
mine and h'e hat moved  them. 

Madam, the scope of the President'* 
Address, or of the Vice-Pres;dent speaking 
for the President, is an all-embracing one. It 
gives us the policies pursued by the 
Government up to date and it gives us a 
picture of what the Government proposes to 
do in the near future. I believe, if I were to 
touch on the various aspects mentioned 
therein, I would not be having time and I 
would only bo tiring the patience of this 
House. I wiH, therefore, with your 
permission, Madam, touch only on three 
points which, to my mind, are of importance 
today in the international ar.d national 
fields. 

There is the question of the Ch'ncse-
aggression. There % the all-embracing 
question with which we are confronted 
today, by Pakistan taking the issue of 
Kashmir once again to the Security Council. 
And here, inside the country, there 's the 
problem of rising prices as well as the 
weakening of the administrative structure in 
the States as well as in the Central 
Government which is causing us a lot of 
anxiety and misgivings. I would like now to 
dilate on these points and put before the 
House what I feel to be a non-partisan view. 

I came from th» Swatanlra Pany. 
(Interruption). Yes, Swatantra Party as the 
hon. friend says. But I would not like today 
to mention things in a partisan attitude. 
Rather from a detached point of view, ,1 
would like the hon. House to Consider what I 
feel to be the situation. 

Madam,  when     China  invaded our soil 
in 1962, this House and the other 

SHRI ANAND CHAND (Himachal 
Pradesh): Madam Deputy Chairman, I 
believe I owe an apology to you as well 
as to the House for not having 
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House passed unan:mous resolutions, 
resolutions which came from our hearts as 
representatives of the people of this great and 
ancient land, resolutions which reiterated the 
faith of the representatives here in "he destiny 
of India, and their common resolve to drive 
out the aggiessor from every inch of the 
Tndian territory occupied by them. When we 
look at the picture, ,1 am pained to say that a 
certain inertia, a certain lethargy bas come into 
our way of thinking after the Chinese 
unilateral withdrawal from the Eastern sect'oi 
of our country. Directly the Chinese withdrew 
and directly we found that they had gone back 
a little beyond ihe MacMahon Line, we retired 
into a kind of inertia, a kind of sleeping over 
the whole affair, and although the emergency 
as such continues to be there, there is very 
little sign of our trying to regain the territories 
which are still in the occupation of the agtfre9-
■or. 

In this connection I wai rather disturbed to 
read—and with your permission I would like 
to re*d---the letter Pf the Chinese Prime 
Minister which he sent to our Prime Minister, 
I believe, on the 10th of April, 19(53 in 
which, while not agreeing with the Colombo 
Proposals in toto, in the last paragraph he 
made a rather interesting observation. This il 
wh3t he said, Madam Deputy Chairman. 

It says: 

"If the Indian Government 'owing to its 
internal and external political requirements 
is not prepared to hold negotiations for the 
time being, the Chinese Government is 
willing to wait with patience." 

That para, to imy mind is a sinister ona I do 
not think the Government of India has 
understood the whole implications of what 
Mr. Chou En-lai meant by writing those 
words. What he meant to my mind, was that 
China was in the superior position where not 
only had it voluntarily gone away from the 
area it had occupied right 

up to the foothills of Assam but that it had the 
necessary man-power, the necessary forces, the 
necessary military strength to see that if there 
was any further engagement or even any further 
movement of our troops either on the side of the 
MacMahon Line or in tho Western sector, that 
they would    be able to put in their full force 
and not only drive us back but teach us another    
lesson,   perhaps   much   more bitter, than the 
one that we learnt in the winter of 1962.   We, 
on the other hand, are still harping on the 
Colombo proposals   which   according   to   our 
Prime Minister, we have agreed to it in toto.   
The Colombo proposals   are good in 
themselves because they agree in effect to what 
our Prime Minister has stated and what this 
House had accepted that the Chinese accept th» 
position so far as the boundary line is 
concerned, the line of actual control on 
September 8, 1962,    but   the Chinese are not 
willing to accept that. They only wanted the 
Colombo proposal as a basis for coming   to   
the Conference table for further discussions and 
we are   still   saying   that unless they accept 
the proposals    in toto, we are not prepared to 
go further. To whose disadvantage is that posi-
tion?   It is to the disadvantage of the Chinese?    
I ask this in all humility. I do not think so.   The 
Chinese have done    what    they    wanted   to.   
Ths Chinese have shown  their    strength. They 
have gone back, on their own admission, by   
their   own   unilateral action.    They are still in 
occupation In the Western sector.   Thety are 
stiil sitting on  what they call  the  traditional 
line in the Central sector and they   say,   *We 
do   not   accept   the Colombo proposals  in 
toto,  we only accept them as a basis for 
negotiations' and  I  have quoted Mr.  Chou En-
lai who said,    *We are prepared to wait.' In the 
meanwhile our position,    if I might be allowed 
to say so, deteriorates economically because our 
country is undergoing a heavy burden in the 
shape of defence expenditure.  We know    of    
the   shortage   of   foreign currency    and   
resources    which   we suffer from on account 
of our falling exports and therefore the burden 
on 
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is rising every day. Now that, I fear, is 
something which is only advantageous to 
the Chinese and not to us. Therefore, I 
hope that the Government of India will 
come forward with something concrete 
instead of just waiting for the Chinese to 
accept the Colombo proposals. I believe 
something about China was d'scussed 
when General Ne Win of Burma was 
here, though current report says that it 
was the fear that Burma has of the 
Chinese expansion rather than the 
solution of the Indo-•Chinese dispute that 
made him come here. Whatever that may 
be, I think it is high time that we 
galvanised ourselves into action and did 
something to break this impasse which, to 
my mind, is only economically a burden 
on us and is of advantage to the Chinese 
aggressor and not to India under the 
present circumstances. 

Then I wanted to say a few words about 
Pakistan and Kashmir. These questions 
are very much before the public today. 
They have agitated the minds of a good 
number of people in the country as well 
as in the Houses of Parliament. My friend 
was referring here only just now to the 
question of the release of Mr. Abdullah 
and a change in the Government of 
Jammu and Kashmir, but I would like to 
just give a little background to this whole 
question and then come to conclusions. 
The queston of Jammu and Kashmir is a 
very complicated one. If we look to the 
history of the accession of the State to the 
then Dominion ■Of India and the 
subsequent events, one thing stands out 
and stands out clearly, and that is that 
under the Instrument of Accession which 
the Maharaja executed in October 1947 
when the Pakistani forces as well as the 
invaders from West Pakistan were in 
actual possession of most of the territories 
of the then Jammu and Kashmir State, 
that accession under law was an 
instrument which is irrevocable, wh;ch 
tied the Jammu and Kashmir State, as it 
tied any other of the Indian States that 
executed an Instrument of Accession to 
the Domi- 

nion of India and there is no provision in 
our Constitution as such for the dc-
accession of any State. Under those 
circumstances, to my mind, there, can be 
no question today of even thinking that 
the State of Jammu and Kashmir can 
cease to be a part, an integral part of the 
Union of India. When we entered into 
negotiations with Pakistan at the time 
when the Chinese aggressor was pushing 
us backwards and when the British and 
the Americans came to our aid—I think 
the Prime Minister made a statement and 
I would not dilate on that. We tried to 
come to some understanding with 
Pakistan but again and again as the 
statement shows the question of Kashmir 
cropped up. It seems that unless the 
people of India were willing to part with 
Kashmir, Pakistan would not be satisfied. 

Now the question is, can we afford to 
do that? On what basis is this stand of 
plebiscite or referendum or call it 
whatever you like, by th© people of 
Kashmir put forth? It is based On the 
two-nation theory. It is based on the 
theory of self-determination because the 
majority of the people in Jammu and 
Kashmir happen to be Muslims but my 
submission is that if we extend this theory 
to India as a whole and examine the 
figure, what do we see? According to the 
census of 1961 India had within its 
borders a population of 439 millions out 
of whom over 47 millions were Muslims 
and at the same time if my census figures, 
which I have taken from a Year Book, are 
correct, so far as Pakistan is concerned 
the total Muslim population in the whole 
of Pakistan—East and West —was 65 
millions. We have therefore in this 
country 47 million Muslims, wh ch is 
about two-thirds even a little more than 
that—of the total population of Muslims 
in Pakistan. Taking that fact into 
consideration, can the two-nation theory 
hold good to-day with such large 
minority of Muslim.-in the country? We 
have declared ourselves to be a secular 
State. Pakistan, on the other hand, has its 
Constituion on the basis of an Islamic 
State of Pakistan.   I was reading their 
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old Constitution in which they said it would 
be an Islamic State. They have now revised 
their Constitution and I do not think it lies in 
my mouth to say anything in this behalf to the 
hon. Members of this House. But still I would 
like to quote a few words from the Preamble 
to Pakistan's latest Constitution which 
General Ayub Khan has promulgated, 
wherein he says: 

"Whereas sovereignty over tha entire 
Universe belongs to Almighty alone   .    .   
." 

Of course with that we could have no quarrel, 
but in the end he says: 

"Now, therefore, I, Field Marshal 
Mohammad Ayub Khan, Hi al-i-Pakistan, 
Hilal-i-Jura'at, President of Pakistan, in 
exercise of the Mandate given to me ... do 
hereby enact this Constitution."  . 

Madam, what a contrast to the Preamble to 
our Constitution where', we say: 

"We,, the people of India have solemnly 
resolved to constitute India into a 
Sovereign Democratic Republic". 

Here it is the President of Pakistan, who, with 
the Blessings of Almighty God, is giving the 
people of Pakistan the Constitution. I don't 
think there would be any two opinions in any 
international forum, however high it ' be if it is 
not biassed, when; the difference between the 
Constitutions, where the difference between 
the two concepts and of thinking, could not be 
clearly brought out. If there are doubts in the 
minds of people—and I am sorry there are—in 
this connection, with your permission, T 
would like to quote a very small instance, 
which I came across when I was travelling 
back to India in December last. I met a 
gentleman in the plane belonging to Kuwait. 
He was a Muslim and when the plane 
approached Kuwait, we got talking. And in 
that talk he said "Well, everything is 1123 
HSD.—7. 

all right. We like India" and so on. "But why is 
it that Pakistan is not given Kashmir, because 
the Muslim population is the majority there. 
Why is not a referendum held in the territory 
of Jammu and Kashmir?" I explained to him, 
"It is not a question purely of there being 
Muslims. If it is a question of a plebiscite, 
what about those 47 millions of Muslims who 
are in the rest of the country?" He said, "Well, 
your position as such has never been 
explained to us. It has only been explained to 
us that beeause Jammu and Kashmir has got a 
majority of Muslims in its territory, therefore, 
as of right a plebiscite should be held and this 
State should go to Pakistan." Therefore, my 
submission is that if the stand or position that 
we have taken is not understood in the 
councils of the world, it is due to the weakness 
in our publicity. It is due to our weakness that 
the whole picture is not given. I do not know 
why. If it is given, I am sure that in the coun-
cils of the world there wil be a batter 
appreciation of India's stand and all these 
questions of giving' over large parts of Jammu 
and Kashmir to Pakistan because of the 
Muslim majority there, would be blown up by 
the facts and figures that I have placed before 
the House. 

Now, the question is, what is to b« done with 
Jammu and Kashmir? My submission, Madam 
Deputy Chairman, is, first of all, we must say 
that we are not agreeable to any referendum or 
plebiscite or any such thing so far as the State 
of Jammu and Kashmir is concerned, because it 
is an integral part of India under article 1. of 
our Constitution. It is one of the constituent 
States of India and, therefore, no question of 
any plebiscite or of breaking away from it, can 
arise, in the same way as we have denied by 
law as passed by Parliament a^y expression of 
opinion by any party in South India, for getting 
out of the ' Indian Union     The parallel is thers. 

The other    thing   that   should   be done  
is that the,  administrative tone 
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improved. In this connection I may say—I 
do not know il I am right in saying it—but 
I think that the Kamaraj Plan—I am going 
to speak about it a little later—as I have 
•een it and as I have studied it, might have 
been a good thing, might have inculcated 
amongst the Congress members a certain 
kind of what I might call, strengthening of 
their oackbone, at a time when the 
fortunes of that party in the political fields 
were falling low. But I believe that in the 
administrative field, if you have looked at 
it honestly and dispassionately, it has 
deprived the country of experienced 
administrators and one of the practical 
results of that has been the toppling of the 
Kashmir administration. In this 
connection, when I am speaking, I hold 
brief for nobody, Madam Deputy 
Chairman. I am not speaking for the ex-
Prime Minister of Jammu and Kashmir 
who was one of the persons who went out 
of the administration under the Kamraj 
Plan. I am not speaking about the 
inefficiency of the present Premier which 
has come about because of the break-
down of law and order and the theft of the 
sacred relic and so on; and whatever inci-
dents there were that we have seen in 
Kashmir. I am speaking only broadly, and 
saying that by removing people who are 
experienced in administration, you have 
not strengthened the administration of the 
country, and the mandate that the 
Congress got has not been carried out. Of 
course, we say—and it is true—that the 
mandate which the Congress received is a 
minority mandate, It is not a majority 
vote, it is a 45 per cent, vote, by which 
they have received the mandate, but still 
the mandate is there, and as long as that 
mandate is there, it is the duty of the party 
in power to administer the country and to 
see that the administration of the country 
is carried out properly and is placed in 
ab'e hands.' Taking awav experienced 
administrators for working in the field 
might have  been  a good  thing     when  
the 

British were here. That might have 
worked when we were labouring under 
an alien administration. But when you 
take away good experienced people out 
of the administration at a time when the 
country is beset with so many difficulties, 
external and internal, I do not think it 
helps Us to attain the objective of having 
an efficient government. Neither does it 
help the Congress party which is the 
ruling party, to fulfil the mandate which 
the people have given it to rule this 
country, till the next general elections. 
Therefore, Madam Deputy Chairman, my 
submission is that something should be 
done urgently to remedy the state of 
affairs and let us start with Jammu and 
Kashmir. If the administration there is 
not correct, let it be made broadbased. 

I heard a demand from the hon. 
Member here about the release of Sheikh 
Abdullah. I welcome it. As a matter of 
factj the leader of my party here has 
tabled this amendment in which he says 
that we stand for the immediate release of 
all the detenus dn Kashmir, including 
Sheikh Abdullah. Also I want to make it 
clear that when we demand that release, 
let us not forget the past. After all, it is on 
the past that the present and the future is 
based; otherwise history would have no 
use. I was going through this book here 
and trying to find out things and it says; 

"Sheikh Abdullah considers Kash-
mir's accession to India as temporary 
and provisional and before his re-arrest 
in 1958, he thought that it might be a 
good thing to call a round table 
conference of the representatives of 
India. Pakistan and Kashmir, to seek an 
honourable settlement of the dispute, if 
plebiscite had become impracticable as 
has often been contended by India." 

THE DEPUTY CHAIRMAN:     What 
is the book you are reading from? 
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Deputy Chairman, is called "Essential 
Documents in the Kashmir Dispjte" by one 
Mr. Lakhanpal. I do not know the author, but 
it contains all the papers and I have got it from 
the Parliament library. It contains the relevant 
papers, the resolutions of the U.N. and so on. 
Now I want, to draw the attention of this hon. 
House to these words and say this. Let him be 
released; but let him at the same time say that 
he does not stand for what he has stated there. 

SHRI A. D MANI: He can make :hat 
statement from jail, that he does not stand for 
this. 

SHRI ANAND CHAND: I am not •saying 
that he should not be released. 

SHRI A. D. MANI: But why should he 
released? 

SHRI ANAND CHAND: I am saying that 
he should be released for creating better 
atmosphere in the administration of the State, 
because I believe my hon. friend agrees, and 
mose of the speeches heard here were in gene-
ral agreement, that the present Covernment 
there needs strengthering, that the present 
Government of the State wanted fresh b^od. 
My submission is that if fresh blood is 
wanted. I do not know why there should be 
this detention or political confinement in the 
State, especially when fingers can be pointed 
at us. Here my hion. friend has said this thing. 

I would like to say another thing. Let us go 
back to the accession of that State. At the time 
the Maharaja of Kashmir acceded to India, 
one of the reasons that we put forward before 
world opinion was not only that the Maharaja 
as the sovereign ruler of that State was 
acceding to India under the Instrument of 
Accession, hut that Sheikh Abdullah, the 
leader or the largest political party, was also 
in agreement. 

SHRI A. D. MANI: That is an additional 
argument. 

SHRI ANAND CHAND:  But we had to say 
it. 

SHRr A. D. MANI: It was only an 
additional argument. 

SHRI ANAND CHAND: Whatever it was, 
we had to say it. We could not do otherwise. 
The Government of India abdicated power, 
Madam Deputy Chairman, to the Congress as 
well as to the Muslim League, when they left 
this country, although it was divided. Why 
was that? Because they represented large 
masses of the people in the country. So in the 
same way, in a contested, what I may call, 
accession, where there was the Maharaja with 
a large number of Muslim subjects, I think it 
was very-wise to say that somebody who 
spoke for the people was also in some way or 
other connected with that accession, the 
irrevocable tie with India. Therefore, my only 
submission is^this. I am not going into the 
details-. It will take away much of my time 
and not much is now left. My only submission 
is that there should be a categorical denial. Let 
there be a reassessment of the situation hy him 
and also by his followers, and let there be no 
more talk of any plebiscite front in Kashmir, 
because this plebiscite front in Kashmir some-
how or 'other keeps alive the issue that we are 
committed to such thmgs. that Kashmir is not 
an integral part of India, and therefore, we 
cannot proceed. Otherwise I welcome the 
statement of the Prime Minister when he ?aid 
that there was going to be a gradual erosion of 
article 370. Already, I think, it has outlived its 
purnose: but it cannot be completely eroded 
until and unless the Constitution drafted for 
the State of Jammu and Kashmir also is 
radically changed. 

4 P.M. 

I have read in the papers recently tint there 
is a proposal to change the nomenclature of 
the Sadr-i-Riyasat to that of Governor and of 
the Prime Minister to that  of    Chief    
Minister. 
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[Shri Anand Chand.] That in itself to 
my mind will not he enough. I feel that 
the Constitution under which Kashmir 
today is being governed keeps it in a 
category which is separate and distinct 
from the other States of the Indian Union. 
If we want to hasten the process of the 
integration of the State of Jammu and 
Kashmir into the Indian Union and make 
it a State on par with the other States of 
the country, something would have to be 
done to see that the Constitution given by 
the Constituent Assembly of Jammu and 
Kashmir to that State is also changed in 
the same process. That is my submission. 
It does not mean that I am taking sides 
with anybody. As I said in the very 
beginning, I am only speaking from a 
distance and I am only trying to place 
before hon. Members and before you, 
Madam Deputy Chairman, the facts vas I 
see them. 

I have already said that in the Security 
Council, I believe, our representative ha 
smade out a very good case. I find there 
is a move for some kind of a consensus 
but I am also sorry to find that Britain 
was rather so outspoken in its criticism of 
India not playing its part. That does not 
behove Britain. I think most of the hon. 
Members here and in the other House 
have already condemned this attitude and 
I believe the British Government also 
has-come to know of the high feelings 
which it has raised in this country by 
taking a partisan view on this problem. At 
the same time as long as the situation is 
what it is like, some steps have to be 
taken by the Government. It has to see 
that this problem does not crop up again 
and again. Even if there is a consensus, I 
am sure it will crop up again. In the next 
agenda it will be put up again and they 
will say, 'what have you done about it?' 
And what is more, it places Pakistan and 
India on an equil footing, as bad boys 
before the world. The Security Council 
savs, *You are both bad boys; why don't 
you behave properly? We want you to 
behave.' But that is not the position: we 
are behaving extremely 

well. We have not misbehaved. I think it 
should be clarified in the quarters 
concerned that we shall stand no more 
nonsense so far as Jammu and Kashmir is 
concerned, that the accession is 
irrevocable, that it is not a thing which 
can be set aside and there, can be no 
question of going back on all the 
integration that has already • taken place 
between India and Kashmir. 

Lastly I come to the question, as I put 
it, of the internal situation in the country 
and the lack of leadership which I find at 
the present moment— I do not know 
whether the Congress friends realise it—
both in the States and at the Centre. 

m 
SHRI A. D. MANI: They feel it all 

right but they cannot express it.. 

SHRI ANAND CHAND; I am glad of 
that but I may be allowed to express it, 
not for them but for myself. Madam 
Deputy Chairman, the .Indian Republic is 
hardly sixteen years old. That tour people 
are wedded to democracy is a heartening 
thing; that we are a secular State is 
beyond doubt. And here let me mention, 
with your permission, how moved I was 
on the day when the Vice-President deli-
vered his Address acting in the capacity 
of the President, to see, if I may say so, a 
Muslim as the acting Head flagged on the 
right by a Sikh and on the left by you, 
Madam Deputy Chairman a Christian. 
There could not be, what I might call, a 
greater visible show of our democratic 
set-up; there could not be a more visible 
representation of what we stand for. But 
the point is that that secular dem'ocracy ia 
only 16 years old. It has to be nurtured. 
The plant is there, but it has to grow; it 
has to take roots and for taking roots it 
has to have a good and clean 
Administration not only in the Centre but 
in all the States too. As I have1 said 
before, we criticise; it is our duty to 
criticise. There would be no democracy if 
there were no criticism. I am sorry to say 
that in many instances here in India a 
critic 
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of the Government is looked upon not 
with friendship but with distrust and, if I 
might say s'o, with a certain amount of 
hostility. It should .not be there. I have 
found that once a person is in the 
Opposition benches we develop a feeiing, 
a very narrow-mind-feeling, as if there is 
a personal animosity existing between 
him and the ruling party. That should not 
be so. I would plead with the ruling party 
to drop that attitude. We have seen that in 
so many cases. I hope are quite 
conversant with it. Some of them do 
move in the constiti; for elections, and 
they can see it is there. If this thesis 
develops that anybody wh'o is opposed to 
the Congress is opposed to everything 
that India stands for—progress, 
socialism, democracy and the like—that 
should not be so. I would say that by now, 
after sixteen years of democratic tra-
ditions in this country, ample opportunity 
should have been given to the people to 
evolve a way of thought whereby they 
could express their opposition to the 
Government W fear, without being under 
any shadow and without the fear of 
detention and things like that. It should 
not be there. There should be no fettering 
beciuse if you fetter public opinion, if 
you fetter the growing tendency of the 
people fo criticise, you drift towards^ 
totalitarianism and if we drift towards 
totalitarianism, democracy, I may submit, 
will be the first casualty. 

So, speaking not 'as an Opposition 
member alone, but as one of the people, I 
think it is wrong fo lave starved the 
Centre and the States of efficient and 
tried administrators. I am' not speaking 
here for anybody, neither for the right nor 
for the left in the Congress because 
sometimes they say that the Cabinet is 
tilted to the left and sometimes they sa;, 
tilted fo the right. I am not speaking for 
anyone. I am only saying tl was wrong to 
deprive the country of leadership, of 
people who have been in the 
Administration for a long time. Alternate 
leadership, even if it is there,, must be 
effective. Madam Deputy Chairman, I 
was quite heartened    to 

see— Me is n'ot here now—that my hon. 
friend, Shri Lal Bahadur Shastri has been 
taken back into the Union Cabinet. I do 
not know how that came about. I was 
reading—and it is rather pertinent; if I 
might be allowed only two minutes, I 
won't take more time of the House— in 
the paper a report about the Jaipur 
session where the Kamraj plan was 
adopted. 

SHRI A. D. MAKI:   Which paper i* 
that? 

SHHI ANAND CHAND: That is the 
'Hindustan Times.' Now, Mr. Shastri is 
quoted as saying that cne thing was quite 
certain and that quite certain thing was 
that he at least was not go-Jng to enter the 
Government in the near future. Of course, 
these are not his exact words; it will take 
me some time if I were to read them out 
bui* that is what is said here. The point 
here is not one of sacrifice; the point is 
not one of detaching 'oneself from the 
Administration but the point is, 
whosoever is best suited to the job must 
be put on it. If the Prime Minister finds 
that he is the person who is suited for the 
job, #ien let him do it. Why all this 
confusion that first we read that he is 
being drafted back into Government to 
take up certain important functions which 
the Prime Minister has to perform and 
then suddenly he is degraded to the fourth 
position and now he is Minister without 
Portfolio but still looking after the 
external affairs and on the top of it the 
Prime Minister has come back to work 
though he is not quite fit Bnd still wants 
rest for some more time. What is all this? 
I feel it only produces confusion and by 
confusion maladministration grows. Let 
us have a clear understanding as to how 
the Government is going to function. If it 
is difficult for the Prime Minister to 
entrust all the work that he was doing to 
'one, let there be some other arrangement. 
And here I would like, with your 
permission, to pay a tribute to him for his 
intelligence, his courage, his integrity; he 
is not only the leader of Parliament here 
or Of the 
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but he is a world leader. I am not saying 
that simply for eulogising hirn. In my 
travels to several places I have heard 
people speaking oft that. So there is no 
question about it. If today unfortunately 
he is incapacitated from attending to his 
work, it does not behove him to sit tight 
on it. It behoves him to see at once that if 
he cannot give it to one man, let there be 
three, let there be four. For God's sake let 
there be somebody who carries on the 
functions of the Government. Let there be 
no stalemate. Let there be no question of 
juniority and seniority and so on standing 
in the way of efficient administration. 
That is my appeal. That is my submission 
fo this House, because thereby we axe 
weakening the administrative structure. 
And if the Centre itself is weak, we know 
what the conditions in the States are 
today. I need not elaborate on that. Right 
from Kerala to "U.P. and everywhere—I 
do not want to criticise because it is n'ot 
for me to criticise—facts are too well 
known. We appoint Vigilance Com-
missions. We see there is corruption, etc. 
We see all these things happening, firstly, 
because we are not sure of what we are 
doing and secondly, because we have n'ot 
the necessary machinery to translate into 
action the policies of the Government of 
the day. If the machinery is bad, change it. 
If the Ministers are not up to the mark, 
change them. If the burden is too heavy, 
share it. But as long as the responsibility 
for running the administration of the 
country lies squarely on the shoulders of a 
particular party, it is their duty to put their 
house in order and to give the country a 
leadership and a correct way of 
administration by which all the difficulties 
through which the common man is 
passing are put an. end to and our prestige, 
both in the national and international field, 
is reestablished. 

That iM all I have to say.    Thank ye*. 

1 PROF. A. R. WADIA (Nominated): 
Madam Deputy Chairman, it is the duty 
of everyone of us to be thankful to the 
Vice-President for the Address that he 
was pleased to deliver at the beginning of 
this Session. It is an important document. 
We look forward to it every year because 
it is a resume of what the Government 
has been doing in the last year, and also it 
is a statement of the policy for the 
coming year. But I regret to say that the 
Address, on the whole, strikes me as a 
very lean document, both in what the 
Government claims to have done and in 
what they propose to do. I shall briefly 
touch on just a few p'oints. 

The one question that has been agitating 
the minds of all of us at the present 
moment is the question of Kashmir as 
debated in the Security Council. We are 
indeed perturbed and rightly perturbed by 
the attitude of Britain's representative in 
the United Nations. He has been pleading 
for a plebiscite which we accepted years 
ago under certain conditions. Those 
conditions have not been fulfilled, but 
India is called upoh to accept a plebiscite. 
We are rightly disillusioned. We rightly 
feel angry with the British representative. 
But let us review the position in a calm 
fashion and we find that India herself is 
responsible for the sad 'situation in which 
she finds' herself at the present moment. 
The Maharaja of Kashmir acceded to 
India. It was legally done and legally 
accepted. The vast majority of Kashmiris 
are Muslims and under the leadership of 
Sheikh Abdullah they accepted the 
accession. Therefore, whether from the 
legal standpoint or from the moral 
standpoint, the position of India is 
unassailable. Pakistan knew it and, 
therefore, took refuge to force, which is 
the argument of the weak. She invaded 
India and it was our duty to have repelled 
that invasion. Our Army fared splendidly. 
We were in a position to drive out every 
one of the invaders Irom the soil of India.  
That 



937     Motion of Thanks on     [ 1? FEB, 1064 J Addr««, by Vic+Prisident   938 
would have solved tha problem. Un-
fortunately, in a week moment we agreed 
to a cease-fire. We aj.reed to refer the 
question to the United Nations. Today 
our strong case has been made to appear 
before the world as if it is a weak case. 
We have become the accused when we 
were in a position to become the 
accusers. That is the position 
Unfortunately a great error we 
committed. After committing this error it 
was open to India to cultivate world 
opinion j bout the rightaess of our cause. 
Unfortunately that also was not done and 
especially after the departure 0 late Mr. 
Gopalaswami Ayyangar we have had 
representatives in the United Nations who 
have been extremely clever but who 
hav*, not had the gift of persuading 
people, not gifted with suavity of tongue, 
which is an essential quality in any one 
who holds an ambassadorial position. 
And the representative of India at the 
United Nations is really an ambassador 
for India. The result is that we lose our 
friends. Bull baiting does no1 pay in a 
straight fight. 

Today we are all proud of the 
extremely fine stand taken up by our 
representative Mr. Chagla. We are proud 
of his brilliant address, given with legal 
precision, with moral conviction and with 
the suavity of a gentleman. It is a pity 
that he :omes on the scene so late. I have 
often asked myself after reading his 
address if he had been sent to the United 
Nations five years earlier, wha* a great 
difference it would have made to the 
position of India. An atmosphere ot 
friendliness would have- been created 
and the Tightness of India would have 
been accepted. That has not been done. 

I do not know really what the position 
is going to be in future an,} how long 
this sort of tussle will go on After all, the 
exchange of notes does not lead to a 
solution of a living problem. In the 
meantime, the position 

of the British delegate has given a fillip 
to the idea which has been seized by 
interested parties that India should cease 
to be a member of the Commonwealth. 
Well, it would be very suicidal for India 
to do so at the present stage. After all the 
Chinese threat is still there and though 
we all feel that the emergency is not very 
acute, the Government is very firm in 
saying that the emergency exists. We 
accept that position because the safety of 
India is in the hands of the Government. 
But in our temporary irritation we should 
not forget that Britain was the first to 
come to our assistance in our hour of 
trial. We Should not forget that. Nor 
ahould we forget the subsequent 
assistance and military stores and all that 
we k*ve been receiving from Britain and 
if it comes to pass that the Chinese attack 
u3 again, it may not do for us to have 
Britain on the wrong side. Therefore, 
membership of the Commonwealth i» an 
important part and should continue to be 
an important part of our foreign policy. 

So far as the home front ia concerned, 
there are very peculiar expressions which 
we find on page 2 In para 7 the Address 
»ays: 

". . .the overall rate of economic 
growth has lagged behind the Plan 
target." 

The opening sentence of the next 
paragraph says: 

"There has been a steady expansion 
in the overall agricultural effort   ..." 
But the very next paragraph pre-ceeds 

to say: 

"Shortfalls in the production of 
foodgrains have had a disturbing 
effect on price levels." 

These are statements which do not 
inspire confidence. It means that onr 
Plans have failed. We have not been able 
to reach the target* that we laid 
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say anything more on this point because there 
will shortly be an opportunity for us to diicuis 
the whole poUcy of planning. But on the 
present occasion I may b? permuted to say 
that the only peopit wno have benefited from 
the Plan ar*> Government servants, 
architects, engineers and contractors. The 
people who are most interested in the Plan are 
the consumers and the interests of the 
consumers have suffered extremely badly, and 
as a result of it there is really need for a 
radical change m our planning outlook. 

There is one good feature to be noted and 
that is the appointment of a Central Vigilance 
Commission. Some time ago we were told by 
the speakers for Government that there was no 
corruption Or We were told that the existence 
of corruption was grossly exaggerated. Today 
it is a happy sign that the Government is 
conscious of the fact that corruption does 
exist, and that explains the appointment of the 
Central Vigilance Commission. But I wonder 
if they will tackle the root cause of this 
corruption. The root cause is the policy of 
licences and controls. It is all right for the 
Government to say that businessmen should 
be honest and that they should Kot take to 
bribery. Very wise sentiment, correct 
sentiment; but the businessmen are also 
human beings. They have to live and more 
than one businessman have told me that unless 
they bribe, there is not the slightest chance 0f 
their - getting a licence or permit. If they were 
honest, If they did not bribe, somebody else 
would do so and they would lose and they 
would have to close their offices Therefore, I 
hope the Central. Vigilance Commission will 
also take into consideration not merely 
concrete cases of corruption but also the root 
cause which makes for that corruption. 

Madam    Deputy    Chairman, as an 
educationist I feel very sorry that   in 

the     whole    Address     there     i* no 
reference to education.    Education is, 
I may safely call it, the main causa, 
the main basis for a/nation's existence, 
for a nation's progress. I am conscioua 
that we have been spending crores on 
education. I am conscious   that there 
are more schools, more colleges,   more 
universities. That is good sO far as it 
goes, but there is a widespread feel 
ing not merely    among educationists 
but among    the public at  large tliat 
the standard    all    round    has    been 
^ailing; in other words, we do not get 
an adequate return for the vast sums 
of money that we are spending    on 
education although there is room for 
much larger amounts t0 be spent   on 
education. Now it seems to me that 
the root cause of the falling standards 
is the weakness of our secondary edu 
cation.    It is the weakest link in our 
educational system.    Mr. Chagla    has 
been cleansing the    "Augean Stables" 
of the Ministry of Education. With a 
stroke of his pen,    he has abolished 
some hundreds    of committees    with 
iisands of members. I trust that he 
will have the    courage to take    one 
more     step.     He has retained    the 
Central Advisory Board of Education. 
But the real need of our education   is 
to strike out    that word  "Advisory" 
and to constitute a Central Board   of 
Education consisting of all Ministrv °* 
Education. D.P.Is. Vice-Chancellors or 
any other     educationists     that they 
might care to include. It should    be 
their business to -ay down the policy 
and it should be the business of the 
Stat? Gove1' ■> carry it out. At 

th'1 present members it is a case    of !   d vided  
responsibility.    The     Central !   Government 
gives    money on a very I   generous scale to the 
States, but the . attitude of the States is: give us 
money but do not ask questions. That is    a very     
suicidal     thing   There     is  no /guarantee that 
the money is spent in the way in which it'is 
expected to be spent. Therefore, it is no use 
merely having    a    very      costly      advisory 
machinery at the Centre.    What we want is 
something more. It may be that we T>i«iy    
require 9 revision    of the 



941     Motion of Thatika on     [ 17 FEB. 1SW4 ] Addreis by Vice-President    942 
Constitution, l am personally against 
revising the Constitution, but this is a 
case where a revision is needed in the 
interests of India and oi Indians. I would 
not mind such a change if it makes for 
better education by the Government. 

Lastly, Madam Deputy Chairman, I 
*hould like t° associate myself with the 
other Members who have spoken in the 
expression of good wishes for the health 
of the President and the health of the 
Prime Minister because we look to both 
of them for the guidance and the 
leadership tha: the country gets from 
them. 

SHRI S. C. DEB (Assam): Madam 
Deputy Chairman, I rise to support the 
Motion of Thanks moved by our hon. 
friend. I would like to share the feelings 
expressed by many Members for the 
speedy recovery of our Prime Minister 
and °ur revered President. 

Now I would like  to come to the 
question of Pakistan. Our Vice-President 
in his Address    mentioned    the question    
of Pakistan    and its anti-Indian 
propaganda. Regarding  that I have 
something to say. Here, as far as 
Pakistan's present activities are   con-
cerned,    some specific    questions are 
involved. One is the    Kashmir issue. 
Another is its treatment of minorities in 
East Pakistan. Since partition    all these 
years Pakistan is carrying    on anti-Indian    
propaganda.    They    are out for it 
deliberately. They are out to create 
conditions of communal -tension in their 
country    and also    in India. They are 
carrying on their atrocious behaviour on 
the minorities in    East Pakistan. They are 
carrying on   their policy of squeezing out 
the minorities from East Pakistan. So the 
lives   and properties of the minorities in    
East Pakistan are    very unsafe and they 
have to take shelter in India. Tn all these 
years millions of East Pakistan refugees 
have entered   India, and we are faced 
with a grave situation.   Our Government    
has    been    trying    to tackle the problem 
of their rehabilita- 

tion from time to time whenever we are 
faced with this situation. 

We are trying to give them all 
assistance. We have a responsibility 
towards the minorities of East Pakis- ' tan. 
We cannot shirk that responsibility and 
have to discharge that responsibility. India 
is trying its utmost to rehabilitate those 
people. 

There are other aspects also. When 
Pakistan is determined tq create trouble, 
a certain situation is created in India also. 
Communal tension 1» created because 
Pakistani elements also seem to be active 
within India for creating communal 
trouble. As India is a secular and 
democratic State as our Constitution 
demands, our Government has a duty and 
we should be on our guard because we 
have pledged ourselves to secularism and 
democracy. We are faced with this 
situation. That is the test and the country 
should honour the Constitution and   
secularism and democracy. 

Now, circumstances are created.   In the 
present context, the circumstance was 
created in the Khulna District of East 
Pakistan.   That was an atrocious 
behaviour and there was repercussion in 
Calcutta and West. Bengal. But OUT 
Government speedily and with deter-
mination    faced    that situation    and 
tackled    it well.     But     in Pakistan 
atrocities  went On  from  district     to 
district. Now, when we are faced with 
such things, we must take a decision. The 
decision    is to create    a world opinion 
so that the interests of    the minorities     
in East  ' Pakistan     are focussed. Not 
only that. For some time past the 
minorities from East Pakistan are 
squeezed out and they are taking shelter 
here. We must put forward a claim for 
compensation and also   for land from 
Pakistan.     We  must take out the figures 
of the people who have been squeezed out 
from Pakistan and create a claim and that 
claim should be    put forward    before    
the world powers, and we must take 
determined action so that Pakistan i= 
forced    to admit its wrong. 
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But the position is such tha Pakistan 
can carry on propaganda ant create 
mischief. They hurry to th< Security 
Council and try to put ui in the wrong. 
We have to defend ourselves. But what 
should be,our attitude? We must take a 
firm decisioi and say that as far as 
Kashmir is concerned, its accession is 
unbreakable, that Kashmir is ours and 
that no power on earth can crush it We 
must take a bold decision and mould 
world opinion in our favours Pakistan 
out of its own design creates trouble in 
East Pakistan, goes to the Security 
Council and there we have tc answer the 
charges of Pakistan. That should not so 
on for ever. So, our propaganda 
machinery and our activity at the 
diplomatic level should be strengthened 
in such a way that we are not Dut in the 
wrong by Pakistan. 

Now, while Pakistan     is doing all this 
mischief, the Chinese aggression ls also 
there. The Chinese leaders are moving 
from place to place carrying on    their 
propaganda    and    putting forward their 
case in such a way as to show that India   
is in the wrong. They are moving    from 
country    to country    and     are trying    
to create opinion in    their    favour.     In 
that respect        also     our       propaganda 
machinery should be strengthened.   At 
diplomatic level we should take such steps 
so that we    can face all    this 
mischievous    propaganda either    by 
Pakistan or by China with ability and 
efficiency. About    Chinese aggression, 
they are establishing themselves    on our    
land    and    are stabilizing    the fruits of 
their aggression  and     also they are 
moulding world opinion    in their favour. I 
want to know whether we are very 
conscious of that and are taking active 
steps to counteract this move of China 
also. Of course, we are strengthening    our 
military position, We are developing our 
defence needs, but in that regard I have to 
say one thing that    unless we are 
militarily strong we    cannot maintain    
peace: peace here depends on our own 
military strength and Ia that respect v 

should be self-sufficient—if you van* 
peace here, India should be strong 
militarily. That position should also be 
considered by our Government and we 
must not think that others will give us all 
the strength and force when another crisis 
comes. China ia creating opinion in her 
favour. Not only that, They are also 
indulging in military activities. In that 
respect we must see that our activities are 
such that we can face any situation from 
whatever quarter it comes. That should be 
the direction of our activities. 

Now, our Vice-President has referred to 
many things.   I canot deal with all those 
things in a short space     of time.   Many 
Members have given out their impression 
about  these things. As far as industrial 
development     if concerned we are having 
public sector enterprises all over India.    
But    the industrial development should be 
such, the cost structure should be moulded 
in such a fashion, that all the benefits of this  
industrial      development are enjoyed       
by     the     common   man. With that 
enlarged vision our industrial development 
should be taken up, and there also, when we     
have any public sector enterprise, our 
administrative machinery should be geared 
to move in that direction whereby all the 
advantage of industrial    development will 
be enjoyed by the common man. Unless 
that is done, as long as that is lacking,   
industrial   development  does not mean 
much.    So in that respect also I like to urge 
upon our Government  that small-scale 
industries—not only  big industries—
should  be developed in every part of the 
country, in every village, in every backward 
area. AU the areas of our country should be 
taken into consideration and     small-scale 
industries, and power generation should be 
taken up there so that      tha common 
people may feel    that it is their India, so 
that, in whatever corner of the country they 
may be, they may feel that they are also 
enjoying the fruits of our independence. 
Unless that is done, however good the plan-
ning may be, however much we may 
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be     thinking of     raising     ourselves 
theoretically, as long as the development 
does not really go for the good of the people, 
or is not shared by the people at large    or 
enjoyed by  the common people, there cannot 
be    a practical solution of the problem. So I 
urge upon our Government to go in more and 
more for power generation and spread it    
everywhere. It is the keynote of industrial 
development; not only for big industries but 
also     for small-scale industries, power 
generation is the keynote of any     develop-
ment.      At the village level aiso we are 
contemplating    many things, but unless 
sufficient power generation     is there, no 
small scale industry ;an be developed in the    
villages,      and we must, in that way, cover 
all the areas. 

Many things have been said     about 
agricultural production.   It is a sorry 
spectacle that we cannot achieve our target 
as far as agricultural production is 
concerned.     Many things have been said 
but whatever may be our theoretical 
propositions    regarding agriculture, unless 
the common peasants and the common 
agriculturists are   made enthusiastic in 
their activities, unless they  are encouraged     
and organised properly—that   even   small   
agriculturists should be conscious that agri-
cultural production is for their good tco,    
that consciousness    has    to be created—
unless that is done, our agricultural 
production cannot go ahead 

Thank you. 

STATEMENT RE CORRECTION OF 
THE NAME OF ONE OF THE ACCU-
SED PERSONS IN THE HAZRATBAL 

CASE 

THE MINISTER, OF STATE IN THE 
MINISTRY OP HOME AFFAIRS (SHRI 
R. M. HAJARNAVIS) : Madam, I seek the 
indulgence of the House to enable me to 
make a small correction in the statement 
made by the Home Minister this morning. 
The names of the three persons arrested in 
the Hazratbal case were given aa— 

 

(1) Abdul Rahim Bandey 
(2) Abdul Rashid, and 
(3) Ghulam Mohd. Butt 

few 'Ghulam Mohd. Butt' is a mistake, 
[nstead of that the name should be Kadir 
Butt', not 'Ghulam Mohd. Butt'. 

SHM CHANDRA SHEKHAR (Uttar 
Pradesh): What is the position? Whether 
the name has been corrected, or the 
person has been corrected, what is the 
position? 

SHRI  R.   M.      HAJARNAVIS:   The 
name has been corrected. 

SHRI CHANDRA SHEKHAR: It is a very 
serious question.   I want to have a 
clarification     from the     Minister, 
because it was not a statement made on the 
spur of the moment.   For   the last six or 
seven days the Home Minister was 
preparing himself to    make this statement, 
and out of three names one name was given 
incorrectly in the House; and in the evening 
the Minister of State in the Ministry of 
Home Affairs comes and says that there is 
a slight correction in the statement.   It is a 
correction of 33 per cent., mora than 33 per 
cent; out of three, in one there is correction, 
and this statement was made after seven 
days' preparation.  So it is  a very serious 
matter, and I think the Government should 
be warmed by you,      Madam, not       to 
repeat this in future. 

SHRI R. S. KHANDEKAR (Madhya 
Pradesh): There cannot be any confusion 
between Ghulam Mohd. Butt and Kadir 
Butt, because these are two different 
names altogether. So the presumption is 
they are two different persons; it is not a 
grammatical mistake or some such 
mistake. Obviously they are two persons 
and I would like the Home Minister 
through you, Madam, to explain what the 
correct position is. 

SHRI CHANDRA SHEKHAR:   What 
is the situation? 


